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 that  this  House  recommends  to
 Rajya  Sahha  that  Rajya  Sabha  do
 join  the  said  Joint  Committee  and
 eominunicate  to  this  House  the
 names  of  l  members  to  be  ap-
 pointed  by  Rajya  Sabha  to  the
 Joint  Committee.”

 The  motion  was  adopted.

 2.33  hrs.
 RICE-MILLING  INDUSTRY  (REGU-

 LATION)  AMENDMENT.  BILL

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  FOOD,  AGRI-
 CULTURE,  COMMUNITY  DEVE-
 LOPMENT  AND  COOPERATION
 (SHRI  ANNASAHIB  SHINDE):  On
 behalf  of  Shri  Jagjivan  Ram,  I  beg
 to  move:

 “That  the  Bil)  to  amend  the
 Rice-Milling  Industry  (Regula-
 tion)  Act,  ‘1958,  as  passed  by
 Rajya  Sabha,  be  taken  into  con-
 sideration.”

 This  is  one  of  the  least  controversial
 measures  with  which  we  have  come
 before  this  House.  As  the  House  is
 well  aware,  we  have  already  the
 Rice-Milling  Industry  (Regulation)
 Act  of  958  which  is  in  force  at  the
 moment  and  which  has  been  operating
 for  the  last  few  years.  On  the  basis
 of  the  experience  of  the  last  few
 years  we  find  now  that  there  is  a
 need,  in  consonance  with  public  policy,
 to  bring  about  some  changes  in  the
 existing  law.

 When  the  old  Act  was  enacted,  the
 main  purpose  was  to  provide  some
 safeguards  to  the  hand-pounding  in-
 dustry  from  the  point  of  view  of
 employment.  But  now,  as  you  are  all
 wel]  aware,  we  are  trying  to  see  that
 the  problem  .of  food  is  attacked  from
 various  angles.  Food  production  has
 mainly  two  angles:  one  is  production
 and  the  other  is  processing,
 storage,  etc.

 In  our  country  paddy  is  a  very
 important  crop.  Almost  half  of  our
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 production  or  slightly  less  than  half  of
 our  production  is  that  of  paddy.  But
 unfortunately  in  regard  to  paddy,  the
 processing  facilities  which  are  avail-
 able  in  our  country  are  not  completely
 satisfactory.  Most  of  the  existing  rice
 mills  are  outmoded  small  mills.  We
 have,  according  to  the  information.
 available  with  us,  about  45,000  or
 50,000  rice  mills  in  our  country,  but
 most  of  them  are  hullers  most  of  them
 are  just  adjuncts  to  dal  mills,  power
 mills,  pumping  sets,  etc.  The  machi-
 nery  which  is  used  to  process  rice  is
 outmoded,  the  technology  is  outmod-
 ed,  and  as  a  result  of  that,  the  out-
 turn,  the  recovery,  which  we  get  is
 so  low  so  poor,  that  considerable
 quantities  of  valuble  rice  is  lost  in  the
 process.  It  is  in  our  national  in-
 terest  to  see  that  such  valuable  food
 is  not  allowed  to  be  lost  simply  for
 lack  of  inadequate  processing  facili-
 ties  in  our  country  or  for  lack  of
 modern  factories  in  our  country.  This
 is  one  of  the  main  aspects  in  the
 light  of  which  the  hon.  members
 should  look  to  the  provisions  of  this
 Bill.

 In  the  existing  Act  there  is  no  pro-
 vision  for  giving  preferential  treat-
 ment  to  the  mills  of  the  puble  sector
 or  to  the  mills  organised  by  the
 farmers.  in  the  co-operative  sector.
 This  Bill  makes  specific  provi-
 sion  for  giving  preference
 in  granting  permits  to  a  govern-
 ment  company  or  a  corporation  owned
 or  controlled  by  the  government  over
 every  other  applicant;  and  to  a
 farmers’  co-operative  society  over
 every  other  applicant,  not  being  a
 government  company  or  a  corporation
 owned  or  controlled  by  the  Govern-
 ment.  So,  one  of  the  purposes  of  this
 Bill  is  to  see  that  the  cooperative
 sector  mills  of  the  farmers  as  well
 as  the  public  sector  organisations  are
 given  preference  in  regard  to  grant
 of  permit,  etc.

 Another  important  provision  with
 which  I  have  come  before  this  House
 ig  in  regard  to  the  existing  provisions

 4  of  punishment.
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 In  the  olf  Act,  the  provisions  were
 there  Yor  punishment,  but  séme-  od?  the
 offenders  who  tvadey  the  repilations, Who  evaded  procurement  gna  who
 evaded  provisions  of  law  ised  to
 Gscape  with  light  punishment.  Now, “we  have  come  forward  before  the
 ‘House’  for  seeking  powers  for  strin-
 gént  punishments.  In  regard  to  this
 matter  also,  I  hope  hon.  Members  will
 support  the-  provisions  because  there

 ‘have  been  complaints  not  only  from
 social-  workers  and  politicians  but  also

 ‘from  all  the  State  Governments  that
 the  existing  provisions  for  punishment
 of  culprits  are  not  adequate.  This
 matter  was  thoroughly  gone  into  with
 the  representatives  of  the  State  Gov-
 ernments  and  the  State  Governments
 also  have  broadly  indicated  that  this
 Act  ne¢ds  amendment  from  these

 -various  angles.
 There  is  one  important  provision  in

 the  Bill  to  which  J  have  made  a  refe-
 rence.  There  is  need  to  modernise  our
 existing  rice  mills.  So,  we  intend  to
 bring  it  akout  by  providing  a  condi-
 tion  that  when  any  mill  seeks  permis-
 sion  or  walits  to  renew  its  licence  and
 so  on,  the  authorities  will  be  compe-
 tent  to  see  that  some  conditions  are
 imposed  whereby  it  would  be  incum-
 ‘bent  on  the  mills  to  have  the  neces-
 sary  modern  machinery  attached  to
 their  mills,  ‘IHese  are  some  of  the
 ‘important  provisions  in  the  Bill,  and
 I  think  they  ure  least  controversial
 and  they  are  very  much  in  the  inter-
 ests  of  the  country

 SHRI  RANGA  (Srikakulam):  Ques-
 tion.

 SHRI
 {NNASAHIB

 SHINDE;  I
 hope  that  by  aud  large  it  is.in  the  in-
 terests  of  the  cuuntry,-though  my  ,hon.
 friend  Shri  Ranga  may  have  some
 ‘reservationy  about  it.  This  was  jong
 -overdue,  and  I  hope  that  hon.  Members
 will  extend  their  support  to  this  Bill
 from  all  sides  of  the  House.

 ‘MR.  DEPUTY-SPEAKER:  Motion
 moved:

 “That  the  Bill  to  ‘atte
 eee Rice-Milling  Industry

 ‘the
 pista
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 tion)  Act,  1056, a8 a8  passed  by  Raiya
 aoe  be  taken  into  considera-

 tion.”

 SHRI  RANGA:  ‘The  hon.  Minister  in
 charge  of  this  Bill  thinks  that  this  Bill
 is  a  non-cohtroversiel  Bill,  but  he  has
 not  placed  the  salient.  features  of  this
 Bill  squarely  before  the  House.

 What  this  Bill  seeks  to  qo  is  to
 give  a  specia]  preference  to  the  so-
 called  co-operative  rice  mills  in  ¢om-
 parison  with  the  existing  rice  mills

 ‘that  we  have  in  our  country.  Gov-
 ernment  themselves  are  not  quite
 clear  about  how  many  rice  mills  there
 are  in  our  country.  Their  informa-
 tion  is  that  the  number  is  anything
 between  45,000  and  50,000.  Thus,
 there  is  a  wide  gap  of  5000  between
 the  two  numbers.  They  feel  as  if  this
 number  does  not  at  all  matter  very
 much.

 I  am  glad  that  they  were  in  favour
 of  hand-pounding,  and  at  least  they
 had  come  to  be  in  favour  of  hand-
 pounding  after  a  lot  of  propaganda
 by  a  large  number  of  us  all  over  the
 country,  who  were  pleading  for  that
 employment-intensive  process.  These
 rice  mills  are  also  employment-inten-
 Sive  and  they  provide  such  a  lot  of
 employment.  But  we  find  that  now
 Government  would  like  to  encourage
 the  Japanese-imported  large-scale
 monolithic  gigantic  rice  mills.  They
 are  introducing  these  mills.  under  the
 guise  of  co-Operative  rice  mills.  What
 sort  of  co-operative  is  it?  The  man
 is  supposed  to  invest  a  capital  of  more
 than  a  crore  of  rupees;  more  than
 three-fourths  of  it  is  being  advanced
 by  the  Government  themselves.  A  few
 hundred  peasants  are  brought  in  there
 as  shareholders  as  it  were  and  then
 they  call  it  a  co-operative.  And  they
 want  to  establish  tens  and  twenties
 of  these  rice  mills  in  every  district
 and  throw  hundreds  of  workers  into
 unemployment.

 ‘Qitite  a  nurriber  of  ‘our  friends‘  who
 ure  ‘intérested  ‘in  labétr  ‘Hwive  buen
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 opposing  the  installation  of  automa-
 fion

 me
 ent,  This  is  another  king

 es
 Brecess  that

 my  hop.  frie  the  ter  ig  going  tp
 iitrodyce.  He  says  that  small

 pills
 destroy  a  lot  af  food  material.

 would  like  to  know  whether  he  has
 gone  i

 mo  this  matter  with  any  great care.  Even  the  husk  is  being  utilised
 in  several]  ways.  The  broken  rice  is
 also  being  eatén  avidly  by  our  people; it  is  not  uneatable.  {t  does  not  result
 in  any  indigestion  or  anything  like
 that.  The  oniy  thing  is  that  the
 Polished  rice  is  not  there  to  the  neces-
 sary  percentage  of  realisation.  That does  not  mean  that  there  is  any
 national  loss  that  way.

 SHRI  ANNASAHIB  SHINDE:  May
 I  tell  my  loon.  friend...

 SHRI  RANGA:  Perhaps,  my  hon
 friend  does  not  know  these  things
 Further,  he  has  not  had  so  much  ex-
 perience  of  it  from  his  childhood  as I  have  had  with  these  rice  mills.
 know  what  happens  with  all  these
 various  byproducts  which  we  are
 using.  We  are  using  all  the  byproducty, and  we  are  using  eyery  bit  of  it.  No
 bit  of  it  is  being  wasted.  Even  the
 useless  husk  is  being  used  for  fuel
 purposes.

 On  top  of  this,  what  is  going  to
 happen  is  that  the  existing  rice  mills
 -which  would  not  function  or  work  for
 the  past  one  or  two  years  have  got  to
 go  on  their  bended  knees  before  the
 Officers  who  will  be  appointed  by  this
 ‘Government  as  well  as  the  State  Gov-
 €rnments  in  order  to  seek  permission
 to  restart  their  mills  and  at  that  stage
 they  would  have  to  shell  out  so  mich
 of  money  end  wet  the  ’palms  of  a  good

 umber  of  ‘people  and  fill  the  pockets
 of  many  more  also  in  order  to  be  able
 to,  get  the  licence.  I  have  known  also
 of  instances  where  political  influence
 has  been  exploited,  even  at  the  pan-
 chayat  board  level  in  order  to  victi-
 inise  ‘certain  people  who  own  these
 mills  and  to  ‘disqualify  them  and  to
 ‘prevent  then  from  restarting  their
 mills.  If  and  whén  these  people  go
 and  ask  for  the  renewal  of  their
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 licence,  they  pitch  against  them  in
 Tivalry  same  kind  of.  a  proposal  of  a
 €9-aperative  rice  mill  and  then  they
 pre.  told  that  that  rice  mill  is  going
 to  be  started  in  thet  perticuler  area
 at  8  aisle  nce  of  four  miles  ar  30,  and:
 therefore,  the  renewal  of  the  licence  is
 not  possible.  Jt  ig  thet  type  of  power
 which  is  sought  to  be  given  to  the
 Government  thrqugh  this  Bill,  and
 that  is  why  we  are  npt  sq  much  in
 favour  of  this  Bill,  ner  are  we  pre-
 pared  to  treat  it  as  in  the  netional  in-
 terest  at  all.
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 Coming  to  the  question  of  punish-
 ment  also,  I  find  there  are  ali  kinds  of
 punishment.  Qne  is  to  disqualify  these
 rice  mills.

 SHRI  ANNASAHIB  SHINDE:  The-
 authority  vesting  in  the  competent
 officers  for  granting  permits  etc.  is.
 already  there  in  the  old  Bill.

 SHRI  RANGA:  I  know  that  the
 power  is  already  there  for  that  pur-
 pose.  But  I  take  all  that  into  view
 and  then  I  am  raising  my  objection.

 SHI  ANNASAHIB  8
 no  objection.  He  can
 wants

 HINDE
 T  have

 uss  it  if  he

 SHRI  RANGA:  Let  my  hon.  friend
 look  into  the  Act.  He  wilt  find  that
 Government  have  already  the  power  to
 decide  whether  to  allow  &  small  rice
 mill  to  restart  or  not  Whether  to  allow
 ‘it  to  renovate  its  machinery  and  if  so
 with  what  sort  of  machinery  and  so

 Now  this  power  is  also  given
 Further  the  punishments  are  algo  heing
 enhanced.  Not  merely  have  they  now
 tried  to  double  and  redouble  these
 puhishments,  but  the  punishnients
 tikve  been  increased  from  impriscn-
 Ment  or  find  to  both  also.  in  this
 way  they  want  to  throuttle  these

 ee
 by  disqualifying  them  and  dis-

 an  them.  Ther
 ere

 ,  We  are  not
 in  favour  of  this  at

 4  would  like  my  hon.  friend  to  con-
 sider  the  amendments  that  have  besa
 given  notice  of  and  consider  them
 care  fully.  dn  framing  the  amand-
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 {Shri  Ranga]
 ments  also,  I  would  request  him  to
 see  to  it  that  the  existing  rice  mills
 are  not  scriminated  against  and  that
 there  is  no  kind  of  monopoly  given  to
 the  so-called  co-operative  rice  mills.
 Let  there  be  co-existence  between  the
 old  mills  as  well  as  these  new  co-
 operative  mills.  Quite  a  large  number
 of  very  small  entrepreneurs,  number-
 ing  about  two  to  five  lakhs  of  people,
 ‘and  nearly  three-fourths  of  the  vil-
 lagers  consisting  of  agriculturists  have
 got  together  and  started  these  rice
 mills  and  they  have  been  running  this
 enterprise.  But  now  my  hon.
 friend  wants  to  throttle  them
 by  giving  preference  over  them
 to  the  so-called  co-operative
 rice  mills.  The  co-operative  rice  mill
 is  only  a  name;  behind  it,  they  have
 got  the  favourites  of  the  Governments
 at  the  Central  ang  State  level.
 Therefore,  let  there  be  honourable,
 decent  and  non-discriminatory  co-
 existence  between  the  co-operative
 Tice  mills  and  the  private-run  mills.
 Let  there  be  no  halter  round  the
 necks  of  these  private  rice-mills  who
 are  there  at  present.

 SHRI  ANANTRAO  PATIL  (Ahmed-
 nagar):  I  rise  to  support  this  Bill.
 I  see  no  reason  why  there  should  be
 two  opinions  about  this  measure.
 Shri  Ranga  says  that  the  Bill  is  con-
 troversial.  His  objection  is  to  the
 co-operative  sector.  It  is  but  natural
 that  he  should  have  an  allergy  to  that
 sector  as  he  has  to.  safeguard  the
 interests  of  the  private  sector,

 SHRI  RANGA:  I  am  in  favour  of
 co-operatives.  I  am  one  of  the  foun-
 ders  of  the  co-operative  movement.

 SHRI  ANANTRAO  PATIL:  Then
 he  should  have  congratulateq  the
 Minister  on  the  salient  features  of
 this°  Bill.

 Under  the  term  ‘rice  mills’,  hullers
 are  also  included.  So  the  legislation
 has  been  made  applicable  to  these
 also.  Prof,  Ranga  knows  the  condi-
 tions  of  the-  rice  hullers  as  well  as  I
 do.  All  rice  hullers  have  become
 outdated.  And  who  runs_  these
 hullers?  ‘Mostly  middlemen  and
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 banias  who  exploit  loot  and  cheat  the
 farmers.  Unless  we  replace  this  out-
 dated  machinery  and  modernise  the
 machinery,  there  is  no  possibility  of
 eliminating  waste,  improving  quality
 and  getting  more  production,  This  is
 very  essential  when  we  are  so  short
 of  rice  in  the  country.

 In  the  rice  milling  industry,  Japan
 has  made  commendable  progress.
 They  have  progresseq  by  leaps  and
 bounds  whereas  we  are  still  limping
 in  this  field.  The  time  has  come
 when  we  should  also  go  in  for  modern
 machinery.

 The  second  salient  feature  of  the
 Bill  is  in  respect  of  granting  permits.
 In  this  respect,  preference  will  be
 given  to  government  companies,  cor-
 porations  and  farmers’  co-operative
 societies.  When  we  talk  of  agro-
 industrial  society,  I  think  we  should
 give  preference  to  agriculturists’  or
 farmers’  societies.  Especially  in  the
 caSe  of  industries  based  on  agricul-
 tural  produce  like  cotton,  groundnut,
 rice,  Oi]  mills,  ginning  and  pressing
 mills  etc.  we  should  give  preference
 40  farmers,  Farmers  should  be  induc-
 ed  and  encouraged  to  run  these  indus-
 trial  in  rural  areas.  So  we.  should
 compliment  the  Ministry  for  making
 fhe  provision  in  this  Bill  giving  pre-
 terence  to  them  in  the  grant  of
 permits.

 The  third  feature  of  the  Bill—to
 which  Shri  Ranga  has  objected—is  in
 respect  of  enhancement  of  the  punish-
 ment  of  the  guilty.  In  the  original
 Act,  the  punishment  prescribed  was
 very  nominal.  Three  months
 imprisonment  and  _  Rs.  2000  fine
 are  nothing  for  the  rice  hul-
 ler  owners  or  rice  millowners.
 Instead,  there  should  be  deterrent
 punishment  for  contravention  of  the
 Act.  One  year’s  imprisonment  and
 His.  10,000  fine  constitute  an  appro-
 priate  and  deterrent  punishment.  Not
 only  that,  if  the  offence  is  repeated,
 there  is  provision  to  confiscate  the
 machinery  and  plant  also.

 I  do  not  want  to  take  more  time.
 It  is  necessary.  This  Bil]  was  over-
 due.  i  think  it  will  not  only  help
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 farmers  but  also  help  in  producing
 More  processed  rice  in  the  country.
 IT  commend  the  Bill.

 अं;  बज  भूषण  लात  (बरेली)  :  उपाध्यक्ष

 महोदय,  यह  बिल  जो  सरकार  ला  रही  है
 वह  पाइप  मीटिंग  इन्डस्ट्री  (रेगुलेशन)  ऐक्ट
 958  को  ऑमेंन्ड  करन ेके  लिए  ला  रही

 है।  इस  बिल  का  जो  प्रोजेक्ट  भर  मकसद
 बतलाया  जा  रहा  है,  इसमें  कोई  शक  नहीं,
 वह  बहुत  अच्छा  है  ।  लेकिन  मुझे  एक  बात
 साफ  तौर  पर  कहनी  है  कि  यह  सरकार  हाल
 टाक  बहुत  करती  है,  बातें  बहुत  ऊंची  ऊंची
 करती  है  लेकिन  उनपर  कमल  नहीं  करती
 है  ।  दे  डू  नाट  मीन  हाट  दे  से  ।  जब  में  आपकी

 तवज्जह  सन्‌  58  का  जो  ऐक्ट  है  उसके  सेक्शन

 (2)  की  तरफ  दिलाना  चाहता  हूं  ।

 “It  is  hereby  declared  that  it  is
 expedient  in  the  public  interest
 that  the  Union  should  take  under
 {ts  control  the  rice  milling  in-
 dustry”.

 सरकार  ने  यह  एकक्‍्सपीडिएन्सी  समझो  कि  राइस
 मिल  इन्डस्ट्री  को  यूनियन  के  कन्ट्रोल  में  लाया
 जाये,  यह  बहुत  भ्रच्छी  बात  थी  ।  लेकिन
 में  पूछना  चाहता  हूं  कि  सन्‌  58  से  जब  दस
 साल  बीत  गए  है,  छापने  एक्चुअली  यूनियन
 या  केन्द्रीय  सरकार  के  कन्ट्रोल  में  इस  राइस
 मीटिंग  इन्डस्ट्री  को  लाने  के  लिए  क्‍या  किया
 सिवाय  इसके  और  कुछ  भी  नहीं  किया  कि
 छापने  एक्ट  बना  दिया  ।  श्राप  खुद  फर्मा
 रहे  है  कि  ऐक्ट  में  ये  कमियां  है  श्रौर  स्टेटस
 की  तरफ  से  यह  कम्प्लेन्ट  करा  रही  है  ।

 श्राप  राइस  मीटिंग  इंडस्ट्री  को  रेगुलेट
 करने  के  लिए  और  उस  राइस  मीटिंग
 इंडस्ट्री  ऐक्ट  858  को  कमज़ोर  व  नाक  फी
 समझ  कर  यह  भ्रमेंडिग  बिल  हाउस  ,  सामने
 लाये  हैं।  इस  सिलसिले  में  दो  तीन  बातों  को
 तरफ  'तवज्जह  दिलाना  चाहता  हूं।  पहली
 बात  तो  यह  है  कि  स्टेटमेंट  साफ
 झाब्जेक्टस  एन्ड  रजें  में  यह  कहा  गया

 'है  कि  मौजूदा  एक्ट  में  कोई  ऐसा

 Rice  Milling  SRAVANA  4,  890  (SAKA)  (Regulation)
 Amdt,  Bill

 प्रोविजन  शामिल  तहीं  है  ताकि  नई  चालक  मिलों
 के  कायम  करने  के  लिये  पबलिक  या  कोमा-
 रेटिव  सेक्टर  को  प्रीफरेंस  लिया  जा  सके  कौर
 इसी  लिये  इस  एक्ट  को  इस  भ्र में डिग  बिल  के  द्वारा
 संशोधित  किया  जा  रहा  है  ।  उसके  साथ  में
 जागे  चल  कर  स्टेटमेंट  श्राफ  ्राब्जेबटस  एन्ड
 'रोजर्स  में  यह  भी  कहते  हैँ  कि  मौजूदा  एक्ट
 में  पनिशमेंट  कां  क्वार्टर  बहुत  नाकाफी  है
 कौर  हम  गिल्टी  लोगों  को  डिटरेंट  पनिशमेंट
 देना  चाहते  हें  ।  में  मंत्री  महोदय  से  यहां  पर

 पूछना  चाहुंगा  कि  अगर  भाप  की  मंशा
 वाकई  डिटरेंट  पनिशमेंट  ऐवार्ड  करने  को
 है  तो  क्या  वह  इस  बात  के  लिये  तैयार  हैं  कि
 जहां  पनिशमेंट  का  प्राविजन  किया  गया
 और  कहा  गया  है  कि  इसे  इंप्रिजेन्मेंट
 या  फाइन  किया  जांयेगा  वहां  बजाय  इस
 शब्द  “ब्रोकर'”  के  “एण्ड”  शब्द  कर  दिया
 जाये  ?  में  जानना  चाहूंगा  कि  क्या  मंत्री
 महोदय  इंप्रिज्ञनमेंट  ऐण्ड  फाइन  करने  को
 तैयार  हैं  ?  लेकिन  मेरा  ख्याल  है  कि  मंत्री
 महोदय  इस  के  लिये  तैयार  नहों  होंगे  तब
 तक  का  जो  अनुभव  हमें  हुआ  है  उप  से  हमें
 यही  मालूम  हुआ  है  कि  वह  कहेंगे  तो

 बहुत  तरह  की  भ्रमणी  भ्रच्छो  बातें  लेकिन
 उन  पर  वह  भ्रमण  नहीं  करते  हे  ।  यही  कारण
 है  कि  उनकी  पालिसी  कामयाब  नहीं  होती
 है

 इस  अमेंडिग  बिल  को  लाने  को  बाप
 की  एक  मंशा  यह  भी  है  कि  ज्यादातर  मौजूदा
 राइस  मिल्स  ऐंडक्वेटेड  हैँ  ्र उटमो डेट
 टैकनौलाजो  इस्तेमाल  में  ला  रही  हैं।  राइस
 का  आउट नं  कम  होता  हैं  कौर  उसके  बजाय
 लाभ  होने  के  प्रण  को  डसे  L0  परसेंट  का
 लोप,  हों  रहा  है  उसे  दूर  करने  के  लिए  मौजूदा
 रइस  किलों  में  दौर  नई  कायम  होने  वाली
 मिलों  में  मेडेन  इक्विपमट  शौर  मौत  टेकने-
 लाजो  इस्तमाल  की  जाय  |

 रंगा  साहब  ने  बतलाया  कि  जो  चावल  टूट
 जाया  करता  है  उसको  यह  समझा  जाता  है  कि
 वह  लौस  हो  गया  लेकिन  उनको  यह  मालूम

 978
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 भी  बज  भूल  लाग];
 हीना  चाहिए  कि  वह  किनकी  भी  खाने  के  काम
 जाती  है।  इस  तरीके  से  कोई  लीस  नहीं  होता
 है।

 प्रौबजकटुस  पंड  ओरिजंस  में  यह  कहा  गया
 है  कि  ऐसी  मशीनरी  जो  कि  आउटडेट्रंड  हो
 गयी  है  उस  को  मौद्धरनाइज़  किया  जाय  I

 लेपित  श्राप  इंस  बात  के  लिपे  तैयार  नहीं  हैं
 कि  उनके  लोन  दें  और  दूसरी  ज़रूरी  सहूलियतें
 दें  ताकि  वह  अपनी  मशीनरी  को  मौ डरा इज़
 कर  सकें  ।  सालो  बिल  में  रख  देने  से  तो

 यह  काम  होने  वाला  नहीं  है  ।  म  जानना
 चाहता  कि  क्या  आपने  इसके  लिए  कोई  स्कीम

 बनाई  है  ?  झगर  कोई  स्कीम  ब्र ताई  है  हो  तो
 मेहरबानी  करके  बतलायें  कि  कदू  क्‍या

 स्कीम  है  जिसके  जरिये  वह  लोन  ऐसी  मशीन  रोज़
 को  रिप्लेस  करने  के  लिये  दिया  जायेगा  जो  कि
 झाउटडेट्रेड  हो  गई  हैं  7  आप  उन्हें  मोटर-
 नाइज  करने  के  लिये  क्या  सहूलियत  प्रोवाइड
 करेंगे  ?  खाली  ऐक्ट  में  यह  लिख  देने  से  कि
 हम  ऐसी  आउटडेटेड  मशीनरी  को मौड़रनाइज़

 “करना  चाहते  उसे  से  वह  मोडरनाइज  नहीं
 नन्हीं  होने  वाली  है  ।

 इसके  साथ  ही  ज़ो  विदेशी  मुद्रा  का
 सवाल  पेदा  होगा  उसके  लिए  आपने  क्‍या
 'प्राचीन  किया  है  ?  अगर  वह  नहीं  करा
 'रहा  है  तो  लोन  ऐंड वांस  करने  के  लिए  क्‍या
 श्रीविजय  किया  है  ?

 SHRI  ANNASAHIB  -  SHINDE
 There  is  no  question  .of  foreign  ex-
 change  involved

 ow  भूषण  लाल  :  साथ  व्ही
 पैडी  का  प्रोडक्शन  मुल्क  के  सीरियल  प्रोडक्शन
 को  40  परसेंट  होता  है  |  मंडी  एक  बहुत
 महत्वपूर्ण  फुडग्रेन  है  और  भगर  आप  इस  पर

 पीसमील  तरीके  से  ध्यान  देंगे  तो  काम  नहीं
 -होगा  ।  पाठको  पूरी  पिक्चर  को  सामने
 रख  कर  काम  करना  होगा  यह
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 कौन  तैयार  करता  है  ?  काश्तकार  इस  को  हायर

 करता  है.  नया  आपने  ध्यान  दिया  हे  कि
 उस  काश्तकार  के  लिए  आप  के  इस  र्ड्स
 सिलिक  इंडस्ट्री  (रेगुलेशन)  एक  से  क्य
 फ़ायदा  हो  रहा  है?  कतई  फ़ायदा  न्हीं  हो
 रहा  है।  काश्तकार  को  फ़ायदा  कयों

 नहीं  हो  रहा  है  ?  चीज़  यह  हे  कि  काश्तकार
 ने  अपना  शत  पढ़ा  किया  और  उस  ने  अपना
 माल  रा इस् मिलों  को  बेच  दिया  1  जब्  जिन्न
 महू  सहस  मिलें  हैं  काश्तकारों  से  कस  कीमत
 प्र  वह  पड़ी  खरीद  लेती  हैं झ्र  जो  हियूज
 प्राफिट  बीच  में  होता  है  उस  का  यह  फ़ायदा
 उठाती  हैं।  क्या  सरकार  ने  ओर  मंत्री
 महोदय  ने  इस  तरफ़  ध्यान  दिया  और  इस
 बिल  के  अन्दर  उसे  चेक  करने  के  लिए  क्‍या

 प्रोविजन  किया  है  ताकि  एक  छोटा  काश्तकार
 अपने  ध्यान  को  बेच  कर  उस  से  जो  काफ़ी
 फायदा  कमा  सकता  है  वह  कमा  सके  ?
 ग्राम  जैसा  मैंने  कहा  जो  हियूज  प्राफिट  बीच
 में  होता  है  उस  से  वह  ब्रंचित  हो  जाता  2
 मेरी  समझ  में  श्राप  4  इस  बिल  में  उस  के  खि
 कोई  प्राचीन  नहीं  किया  है।

 अंत  में  मैं  कुछ  सुझाव  रख  कर  श्फ़्ने
 भाषण  को  समाप्त  करूंगा  -  होना  तो  यह
 चाहिए  कि  आप  इस  बिल  को  वापिस  ले  वें
 झर  एक  नया  बिल  लायें।  इस  इंडस्ट्री  कौ
 कप  नेशनलाइज़  करें।  लेकिन  मैं  जानता

 हूं  कि  वह  इस  के  लिए  तैयार  नहीं  होंगे  और
 इसलिए  मैं  एक  दूसरी  बात  कहना  चाहता
 हूं  और  वह  दूसरी  बात  यह  है  कि  कम  से  कम
 उन  को  यह  प्राचीन  करना  चाहिए  कि
 काश्तकारों  से  उन  का  धान  फंड  कारपोरेशन
 के  द्वारा  खरीदा  जाय।

 तभी  मैं  श्राप  के  सामने  एक  मिसाल
 पेश  करता  हूं।  फूड  कारपोरेशन  के  जरिए

 ु
 खरीदा  गया।  जब  तक  फ़ूड  कारपोरेशन

 की  खरीददारी  रही  उस  वक्त  तक  म्ह  की
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 प्राइस  जो  थी  वह  अपनी  जगह  पर  क़ायम
 पट्टी  लेकिन  ज्योंही  फूड  कारपोरेशन  ने
 अपनी  खरीददारी  बंद  कर  दी  गेंद  की  कीमत
 बढ़  गयी।  इसलिए  मैं  मंत्री  महोदय  से
 निवेदन  करूंगा  कि  वह  इस  बिल  के  ग्रन्थ
 एक  प्राचीन  इस  फिल्मी  का  करें  कि  फूड
 कॉपोरेशन  के  जरिए  से  पैडी  की  खरीददारी
 सारे  मुल्क  में  पुरे  साल  की  जाय  ऐसा  करने
 से  मंडी  के  काश्तकारों  को  ज़रूर  फ़ायदा  हो
 सकता  है  गौर  उसके  लिए  बहुत  कुछ  हो
 सकता  है।

 इस  बिल  के  गजेन्दर  एक  प्राचीन  यह
 भी  3  कि  डिफंक्ट  मिलों  को  आयन्दा  के

 लिए  प्रीफ्रेंस  नहीं  दिया  जायगा  t  मैं  इस  बारे
 बारे  में  यह  सुझाव  देता  चाहता  हं  कि  जो
 मिलें  अपना  काम  प्रोपरली  नही  कर  सकी  हैं
 वह  गवर्नमेंट  &रा  ले  ली  जानी  चाहियें।
 गवर्नमेंट  को  उन्हें  कीनफिसिकेट  कर  लेना
 चाहिए।  पबलिक  सेक्टर  या  कोऑपरेटिव
 सेक्टर  के  लिए  उनको  दे  कर  इस  में  आसानी
 पैदा  कीजिये।

 SHRI  DATTATRAYA  KUNTB
 (Kolaba):  I  had  heard  the  hon.  Min-
 ister  with  close  attention

 SHRI  R.  D.  BHANDARE  (Bom-
 bay  Central):  Not  with  closed  mind?

 SHRI  DATTATTRAYA  KUNTE:  It
 is  for  friends  like  Mr.  Bhandare  to
 sit  here  with  closed  minds.  I  have
 an  open  mind  and  very  open  ears  and
 keen  attention.  I  was  trying  to
 understand  from  him  the  reason  why
 be  brought  forward  this  Bill.  He  said
 that  the  number  of  mills  ang  hullers
 was  between  45,000—50,000.  They
 are  all  licensed  and  if  he  had  had  con-
 Sultations  with  the  State  Govern-
 ments,  it  should  have  been  easy  and
 Possible  for  him  to  give  the  exact
 figures  to  this  House.  Secondly,  he
 Wanted  to  say  that  the  machinery  was
 out-dated  and  out-moded  and  he  was
 recommending  to  this  House  some  sort
 of  a  Japanese  machinery.  He  did  not
 Zive  any  figures  about  the  production

 i50  (Aj)  LSD~—I.
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 from  these  new  mills  or  machinery
 which  he  wants  to  commend  to  this
 House.  Nor  did  he  compare  the  pro-
 duction  of  the  existing  mills  and
 hullers.  He  was  generalising:  the
 new  machinery  is  good;  the  old
 machinery  is  outmoded.  The  Minis-
 ter  of  the  Government  of  India  is
 saying  this  and  so  it  is  to  be  accept-
 ed.  I  bow  down  to  him.  But  I
 should  like  to  be  educated  also.  He
 wanted  to  tell  us  that  preference
 would  be  given  to  the  State  entering
 the  trade  and  industry;  later  on  co-
 Operative  societies  and  further  later
 on,  if  there  is  any  scope  left,  the
 existing  mills.  I  should  like  to  know
 whether  this  is  the  policy  laid  down
 under  the  Industrial  Policy  Resolu-
 tion.  That  Resolution  demarcated”
 certain  sections  to  be  completely  in
 the  public  sector,  which  the  State
 will  take  over  and  the  others  were
 not  to  be  completely  in  the  public  sec-
 tor.  This  House  passed  that  resolu-
 tion  and  I  think  the  hon.  Minister
 was  also  a  Member  then  when  the
 resolution  on  industrial  policy  of  co-
 existence  was  passed.  The  senior
 Minister  was  then  a  member  of  this
 House  when  the  policy  of  co-existence
 was  adopted.  If  this  policy  of  co-
 existence  is  to  be  given  up,  let  it  not
 be  done  surreptitiously.  I  will  go
 with  him  much  longer  than  he  thinks
 it  will  be  possible  for  him  to  go  with
 me.  Let  him  remember  his  old  policy
 and  principle.  He  has  changed:  I
 mean  the  hon.  Minister  who  moved
 the  Bill.  He  has  not  taken  over  all
 those  policies  to  the  new  Bill.  There-
 fore,  I  would  really  like  to  tell  him—
 Do  you  want  me  to  continue,  Sir?
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 MR.  DEPUTY-SPEAKER:  You  will
 take  some  time.

 SHRI  DATTATRAYA  KUNTE;  I
 will.

 MR.  DEPUTY-SPEAKER:  You  may
 continue  after  the  lunch  recess.  Now,
 I  have  a  number  of  slips,  and  the
 time  is  very  limited.  So,  I  request
 hon.  Members—(Interruption)—I  will
 try  to  accommodte  theam—(Interrup-
 tion).
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 थी  विभूति  मिथ  (मोतीहारी)  :
 उपाध्यक्ष  महोदय.  यह  लोग  शहर  के  रहने
 वाले  हैं.  इन्हें  क्या  पता  है  कि  इस  का  क्‍या
 असर  होगा।  श्राप  उन्हीं  लोगों  को  समय
 देते  हैं।

 SHRI  A.  5.  SAIGAL  (Bilaspur):
 This  policy  ig  not  correct.

 उपाध्यक्ष  महोदय  :  मैं  श्री  मिश्र  को
 जरूर  मौका  दूँगा ।

 झा  विभूति  मिश्र  :  यह  बहुत  रीवैन्यू-
 शनरी  बिल  है  कौर  दस  का  किसान  को  फायदा
 होने  वाला  है।  इस  से  बनिया  लोगों  को  घाटा
 होता  है।  ड्राप  उन  को  ही  सुनते  हैं।

 33  brs.

 The  Lok  Sabha  adjourned  for  Lunch
 till  Fourteen  of  the  Clock.

 The  Lok  Sabha  re-assembled  after
 lunch  at  five  minutes  past  fourteen  of
 the  Clock.

 {SuHrmatr  TARKESHWARI  SINHA  in  the
 Chair]

 RICE  MILLING  INDUSTRY  (RE-
 PUTATION)  AMENDMENT  BILL—

 Contd.

 SHRI  DATTATRAYA  KUNTE:  Mr.
 Speaker,  Sir...

 AN  HON,  MEMBER:  Not  Mr.
 Speaker;  Mr.  Chairman  or  Madam
 Chairman.

 SHRI  DATTATRAYA  KUNTE:  I
 am  addressing  the  Speaker;  I  am  not
 addressing  any  particular  person.  I
 would  like  to  point  out  to  hon.  Mem-
 bers  that  my  address  is  the  correct
 address.  She  is  officiating  for  the
 Speaker  and,  therefore,  I  am  address-
 ing  her  as  “Mr.  Speaker”.  Even  if  it
 is  a  lady  Speaker,  she  will  be  address-
 ed  as  “Mr.  Speaker,  Sir”.

 SHRI  LOBO  PRABHU  (Udipi):
 She  is  the  Chairman,  not  the  Speaker.
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 SHRI  DATTATRAYA  KUNTE:  But

 she  is  occupying  the  Speaker’s  chair.
 MR.  CHAIRMAN:  He  may  conti-

 nue  his  speech,
 SHRI  DATTATRAYA  KUNTE:

 Before  we  adjourned  for  lunch  I  did
 make  a  reference  to  the  Industrial
 Policy  Resolution  only  because  the
 hon,  Minister  was  pleased  to  say  that
 first  of  all  he  wants  to  bring  the  State
 into  this  industry.  Next  to  the  State
 he  wants  to  bring  in  the  agriculturists
 who  are  the  producers  and,  after
 that,  if  there  is  any  scope,  the  exist-
 ing  millers.

 SHRI  D.  N.  TIWARY  (Gopalgan}):
 In  between,  co-operatives  are  there.

 SHRI  DATTATRAYA  KUNTE:
 Yes,  it  is  there.  I  am  thaknful  to
 Shri  Tiwary  for  bringing  this  to  my
 notice.

 Let  us  see  whether  this  is  one  of  the
 industries  which  under  the  Industrial
 Policy  Resolution  adopted  by  the
 House  the  Government  is  supposed  to
 take  over.  It  might  be  that  the  hon.
 Minister  was  remembering  the  reso-
 lution  passed  by  his  party  at  Bubanes-
 war.  But  as  long  as  this  House  has
 not  adopteg  that  resolution,  it  is  not
 binding  on  this  House.  Further,  this
 Bill  is  not  even  in  terms  of  the  Bu-
 baneswar  resolution.  They  have  wate-
 req  down  even  that  resolution  passed
 at  Bubaneswar’a  few  years  back.
 Therefore,  it  is  neither  fish  nod  foul;
 nor  is  it  in  keeping  with  the  Indus-
 trial  Policy  Resolution.

 Now,  when  we  consider  the  Indus-
 trial  Policy  Resolution,  the  first  ques-
 tion  that  will  be  askeg  is.  What  is
 wrong  with  the  nationalisation  of  in-
 dustry?  Nothing  wrong.  But  what  has
 happened  to  the  cotton  textile  indus-
 try?  This  Government  is  now  going
 to  take  over  sick  mills.  In
 the  case  of  these  rice  mills  they
 will  be  relegated  as  if  they  are  out-
 moded.  The  present  cotton  mill  ma-
 shinery  in  this  country  ig  outmoded
 by  fifty  years.  The  number  of  looms
 that  a  weaver  is  attending  to  in  Japan
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 is  very  much  more  than  the  number
 attended  to  by  a  weaver  there.  But  this
 Government  does  not  have  the  cou-
 rage  to  introduce  that  system  and
 their  a  moment  would  be  that  if  this
 is  done  there  will  be  unemployment
 in  the  industry,  with  the  result  that
 the  out-moded  machinery  in  the  cotton
 textile  industry  will  be  allowed  to
 continue  in  this  country.  This  Gov-
 ernment  is  always  under  the  pressure
 of  these  trade  unions  and  therefore
 they  are  not  introduce  it.

 There  was  an  occasion  when  I  had
 an  argument  with  the  late  Shri  G.  D.
 Ambekar,  the  leader  of  the  INTUC
 in  Bombay  on  a  Gandhi  Jayanti  Day.
 I  asked  of  him  a  question  and  said  that
 if  he  was  in  favour  of  Gandhiji’s
 philisophy,  then  he  should  either  go
 in  for  the  charkha  and  other  things
 in  the  proper  manner  but  if  he  would
 advocate  a  new  ideology,  then  he
 should  agree  to  rationalisation  in  the
 cotton  industry.  There  is  no  ration-
 alisation  in  the  cotton  textile  indus-
 try  because  this  Government  dare  not
 do  it.  Ag  early  as  1946,  the  present
 Governor  of  Andhra  Pradesh,  Shri
 Khandubhai  Desai,  g  fromer  Labour
 leader  in  the  cotton  textile  industry
 in  Ahmedabad  had  brought  out  a
 brochure  in  which  he  had  pointed
 out  that  during  the  war  years,  the
 cotton  industry  had  made  as  much  as
 Ry.  00  crores  profit.  Where  have
 they  sunk  that  profit?  During  the
 last  session  only,  the  Commerce
 Minister  had  come  forward  before  the
 House  with  a  Bil]  under  which  the
 sick  mills  could  be  taken  over  by
 Government.  There  are  mills  in
 Maharashtra  which  when  these  be-
 came  sick  were  taken  over  by  Gov-
 ernment,  and  Government  had  sunk
 a  few  crores  in  thdse  mills,  but  ulti-
 mately  those  mills  had  to  be  handed
 over  to  the  owners  of  the  mills  again.
 One  does  not  know  what  happens  to
 the  crores  of  rupees  of  Government,
 the  money  of  the  poor  taxpayer  of
 this  country  which  has  been  sunk  in
 those  mills.  Thig  Government  which
 is  talking  of  bringing  in  the  State  here
 has  not  the  courage  to  touch  the
 cotton  taxtile  magnates,  and  they  dare
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 not  do  it;  they  have  not  the  courage
 to  do  it;  they  will  only  talk,  but  they
 wil]  try  to  hurt  the  small  only  and
 they  will  try  to  mislead  those  friends
 who  are  in  favour  of  the  agricul-
 turists.
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 The  hon.  Member  from  Ahmed-
 nagar  was  talking  about  an  agro-
 industrial  society.  Who  ig  question-
 ing  the  need  for  an  agro-industrial
 society?  Does  he  Rnow  that  the  mills
 are  located  in  the  villages  only?  They
 are  usually  there  in  the  villages.  Be-
 fore  lunch  the  hon.  Minister  hag  not
 told  ug  how  the  new  machinery  was
 going  to  give  better  production.  98०
 during  the  recess  I  asked  him  and  he
 was  pleased  to  tell  me  this,  and  I
 shall  give  that  information  to  the
 House  because.  I  do  not  want  to  with-
 hold  it,  He  has  said  that  as  against
 the  existing  performance  of  the  pre-
 sent  mills  of  63  to  64  per  cent,  the
 new  mill  would  give  about  67  to  68
 per  cent.

 SHRIMATI  ILLA  PAL  CHOU-
 DHURI:  (Krishnagar)  They  are  ex-
 pected  to  give  about  72  per  cent,

 SHRI  DATTATRAYA  KUNTE:  This
 is  what  the  hon.  Minister  has  told  me.
 I  am  prepared  to  be  corrected  by  the
 new  Member  from  Bengal  that  the
 percentage  is  72.  If  it  is  72  per  cent,
 I  shall  be  very  happy  because  I  come
 from  a  rice-producing  area.  But  then
 the  hon  Minister  will  have  to  correct
 his  figure.  I  shall  take  it  from  the
 newly  elected  Member  from  Bengal
 that  it  is  72  per  cent.  But  let  us  see
 what  the  production  of  the  existing
 machinery  is,  and  what  Government
 are  proposing  ६0  do?

 In  between,  my  hon.  friend  from
 Bihar,  as  it  were,  very  agitatedly
 and  rightly  so,  because  he  __ilives
 in  the  village  and  he  works  for
 the  peasants,  butted  in.  I  am  not
 talking  of  the  trader  in  paddy.  My
 hon.  friend  is  mixing  the  trader  in
 paddy  with  the  miller.  He  has  objec-
 tion  to  the  trader  in  paddy  who  takes
 the  paddy  and  mills  it  in  his  mill,
 which  is  just  incidental  and  then  sells
 it  at  a  very  high  price.  Let  us  make
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 a  distinction  between  the  trader  in
 paddy  and  the  miller.  If  my  hon.
 friend  wants  to  stand  against  the
 trader  in  paddy,  well,  let  him  stand
 against  him,  and  I  would  not  come  in
 the  way.  I  would  like  the  middle-
 men  to  be  eliminated  in  this  sphere,
 and  the  preference  should  go  to  the
 miller.  But  then,  will  my  hon.  friend
 chastise  the  Government  for  the  huge
 Profits  which  Government  are  mak-
 ing?  What  is  the  rate  at  which  Gov-
 ernment  are  purchasing  paddy  and
 what  is  the  rate  at  which  they  are
 selling  the  rice?  What  are  the  figures
 nd  what  is  the  percentage  of  profit
 which  they  get?  The  miller  with
 whom  he  is  very  angry  is  prepared  to
 do  the  business  at  a  profit  of  about  5
 to  7  per  cent.  but  Government  wants
 a  much  larger  percentage.  Will  he
 compare  the  figures  of  the  amount
 that  Government  pay  to  the  agricul-
 turists  for  the  paddy  that  they  pur-
 chase  and  the  price  that  they  charge
 him  and  me?  He  has  control  over
 it;  he  has  control  over  his  Govern-
 ment  and  his  party  and  yet  he  will
 pass  the  Bill  here  because  of  the  party
 whip,  and  later  on  repent  ag  we  have
 been  seeing  the  other  day.  In  this
 very  House,  hon.  Members  had  oppos-
 ed  the  five  paise  rate  for  the  news-
 papers,  and  yet  the  Bill  was  passed,
 but  we  found  the  hon.  Member  from
 Ahmednagar  getting  up  ang  saying
 that  the  rate  should  have  been  less.
 Similarly,  my  hon.  friends  would
 allow  the  land  acquisition  and  requi-
 Sitioning  Bil]  to  be  passed  here  but
 Yater  on  raise  complaints  about  it.

 SHRI  BIBHUTI  MISHRA:  What  is
 the  harm  if  the  farmers  get  together
 and  start  co-operative  rice  milling?

 SHRI  DATTATRAYA  KUNTE:  I
 am  thankful  to  the  hon.  Member  for
 putting  that  question.  I  have  not
 opposed  it.  In  fact,  I  have  been  telling
 about  it.  That  was  exactly  the  reason
 why  first  of  all  I  was  dealing  with
 the  State  coming  in.  I  shall  come  to
 the  co-operative  society  later  on.
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 Is  it  necessary  for  the  State  to  come
 in  in  this  industry?  Has  the  perform-
 ance  of  the  State  in  any  industry
 been  such  that  we  should  compliment
 it?  Has  it  been  such  that  that.they
 will  run  these  industries  at  a  profit?
 In  the  State  of  Maharashtra,  we  have
 a  State  trading  farm  where  agricul-
 tural  land  which  was  under  sugar-
 cane  with  private  factories  has  been
 taken  over.  While  the  private  fac-
 tories  were  making  profit,  this  agri-
 cultural  farm  that  has  been  created
 by  Government  in  the  public  sector
 is  losing  lakhs  of  rupees  annually.

 SHRI  LOBO  PRABHU:  And  they
 are  increasing  the  price  of  cane.

 SHRI  DATTATRAYA  KUNTE:
 They  are  losing  lakhs  of  rupees?  Have
 they  benefited  the  agriculturists  in
 any  way?  No,  the  agriculturists  had
 to  sell  the  cane  at  a_  lesser  price.
 This  ig  the  casé  with  State  trading
 where  the  State  does  not  bother  about
 the  interests  of  the  agriculturists  but
 they  did  help  the  mills.  They  might
 be  co-operative  mills,  but  as  against
 the  poor  agriculturists,  State  trading
 has  helped  the  sugar  mills.  This  is
 the  performance  of  the  State.  There-
 fore,  let  the  State  be  very  careful
 now.

 MR.  CHAIRMAN:  The  hon.  Member
 should  try  to  conclude  now.

 SHRI  DATTATRAYA  KUNTE:  If
 there  are  interruptions,  I  have  to  ans-
 wer  them.

 First  of  all,  there  is  no  case  for  the
 State  coming  in.  As  regards  the  per-
 formance  of  these  mills  also,  are  there
 any  mills  which  Government  run  at
 present  and  which  are  giving  this  72
 per  cent?  The  hon.  Minister  was  care-
 ful  enough  to  say  that  it  is  only  68
 per  cent.  Have  Government  any  rea-
 son  to  believe  that  the  present  millers
 wil,  not  be  able  to  give  that  produc-
 tion?  Have  Government  ever  made  &
 proposal  to  the  present  millers  that
 they  should  gtve  this  production?
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 Here,  I  am  reminded  of  another  in-
 dustry  in  regard  to  which  this  House
 had  passed  a  legislation  under  which
 it  was  left  to  the  Khadi  and  Village
 Industries  Board  to  say  that  there
 would  be  no  hullers,  no  mills  and
 nothing  of  that  kind  so  that  the  rice
 would  not  be  polished.  But  somehow
 or  the  other,  this  Government  under
 pressure  from  rice  mills  trading  in
 paddy  diq  not  implement  it.

 MR  CHAIRMAN:  The  hon.  Member
 should  conclude  now.

 SHRI  DATTATRAYA  KUNTE;  If
 this  is  a  Bill  of  some  importance,  then
 T  do  not  know  whether  time  is  going
 to  decide  the  importance  of  this  in-
 dustry,  with  which  the  whole  of  this
 country  is  concerned.  I  am  really  sur-
 prised  at  this.  I  am  making  very
 cogent  arguments.  I  am  not  dilating
 on  any  point  further  than  I  ought  to.

 MR.  CHAIRMAN:  The  time  had
 been  allotted  by  the  Businesg  Advi-
 sory  Committee.

 SHRI  DATTATRAYA  KUNTE:  With
 all  respect  to  the  Business  Advisory
 Committee,  I  must-Say  that  they  had
 not  understood  the  jmplications  of
 what  this  Bil]  had  stood  for.

 At  one  stage,  the  State  was  feeling
 that  it  must  be  left  to  hand-pounding
 only.  The  hon.  Minister  has  referred
 to  certain  things.  I  would  like  to
 know  whether  he  has  referred  to  the
 report  of  the  study  group  on  the  Khadi
 and  Village  Industry  for  the  Fourth
 Plan,  J  happened  to  be  a  member  of
 that  study  team.  In  our  report  we  had
 adviseq  that  such  machines  should  be
 kept  in  the  villages  themselves  where
 every  villager  who  wants  to  pound  his
 paddy  will  take  to  that  machine,  use
 the  machine  himself,  use  the  power
 himself  and  do  it  himself  so  that  he
 will  get  all  the  benefits,  he  will  pay
 the  actual  cost  and  all  the  produce
 will  come  to  him.  I  am  afraid,  the
 Minister  has  not  seen  that  recom-
 mendation.  Hand  it  over  to  the  gram
 panchayat.
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 Now,  the  question  arises;  because
 my  hon,  friend  for  the  Bihar  agricul-
 turists  has  posed  a  very  cogent  ques-
 tion  and  I  also  stand  for  agriculturi-
 sts,  whether  we  should  have  co-ope-
 ratives  of  agriculturists  or  not.  We
 should  have.

 SHRI  RANDHIR  SINGH  (Rohtak):
 Gradually.

 SHRI  DATTATRAYA  KUNTE:  Why
 not?  We  need  not  make  it  very  gra-
 dual.  Because  of  the  gradualness  of
 this  Government  since  947  the  cot-
 ton  mil]  industry  ig  there  and  this
 @radualnesg  will  take  us  another  cen-
 tury.  I  am  not  with  Chaudhuri  sahib
 in  this;  I  am  very  much  in  a  hurry.

 MR.  CHAIRMAN;  I  would  request
 the  hon.  Member  to  conciude  mow.
 Many  hon,  Members,  almost  of  all  the
 parties,  are  there  to  speak.

 SHRI  DATTATRAYA  KUNTE:
 Therefore  I  really  want  the  co-opera-
 tives  to  come  in.

 Now,  let  ug  see  what  is  to  happen
 to  the  co-operatives,  Mostly  they  buy
 the  new  machinery?  Who  is  going  to
 produce  that  machinery  and  what  is
 to  be  done  to  the  existing  machinery?

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  must  realise  that  I  am  requesting
 him  to  conclude  and  many  _  other
 Members  are  there  on  the  list  of  spea-
 kers.  Please  conclude  now.

 SHRI  DATTATRAYA  KUNTE:  I
 must  make  a  point.  If  I  am  wasting
 the  time  of  the  House,  I  should  be
 ordered  to  sit  down.  I  have  not  talren
 longer  time.  I  am  raising  it  point  by
 point.

 MR.  CHAIRMAN:  You  have  taken
 20  minutes  now  and  5  minutes  before
 Lunch.

 SHRI
 have.

 DATTATRAYA  KUNTE:  I

 SHRI  RANDHIR  SINGH:  My  good-
 ness,  half  an  hour!
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 SHR]  DATTATRAYA  KUNTE:  Yes,
 I  wag  talking  of  the  co-operatives, ३  am  absolutely  in  fovour  of  the  far- mers’  co-operatives,  but  let  these  not be  joint  stock  companies  registered undey  the  Co-operative  Societies  Act as  Many  of  the  co-operative  sugar mills  are;  let  them  be  Tea]  co-opera- tives.  I  am  for  them  because  I  am  a

 representative  of  the  rural  People  and I  stand  by  them.

 Then,  there  are  a  number  of  mills
 in  this  country  which  are  in  existence.
 What  is  to  happen  to  them?  Are  they
 going  to  scrap  them?  If  they  are  going to  be  scrapped,  so  much  national  mo-
 ney  will  be  wasted.  Let  Government
 openly  say  that;  let  them  not  call  it
 damaged  machinery.  By  little  impro-
 vement  the  production  can  come  from
 62  per  cent  to  68  per  cent,  These  mills
 can  work.  Let  the  Government
 take  over  all  those  mills  and
 nand  them  over  to  the  co-opera-
 tives  of  agriculturists  so  that  they
 will  get  them  at  cheaper  prices  and
 they  need  not  pay  higher  prices  for
 the  new  mills.  Then  the  agricultu-
 rists  wil]  benefit.  I  stand  by  it  but  not
 in  the  sense  the  hon.  Minister  wants
 to  do  it.

 SHRIMAT]  ILA  PAL  CHAUDHURI:
 (Krishnagar):  Madam  Chairman,  I
 warmly  welcome  this  Bill  because
 this  Bill  is  really  to  help  the  agricui-
 turists.  What  is  this  Bil)  for?  It  is
 to  make  milling  more  effective,  to
 put  the  mills  where  they  are  needed
 80  that  the  paddy  cain  come  to  the
 mills  and  thus  help  the  agriculturists.
 So,  the  Bill  is  very  good  in  its  own
 way,  but  there  are  one  or  two  things
 that  I  would  like  to  bring  to  the  notice
 of  the  hon.  Minister  if  I  may  be  per-
 mitted  to  do  so,

 In  966  I  understand  four  plants
 were  ordered  and  two  big  buildings  to
 house  these  plants  were  started.  Now
 we  do  not  know  whether  those  four
 plants  have  gone  into  action  and  whe-
 ther  those  buildings  have  been  com-
 pleted.  These  were  supposed  to  be
 new  plants.  Had  that  been  done,  much
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 of  this  problem  would  have  been solved  and  We  would  have  hag  mills that  are  quite  new.  I  do  not  know the  position  and  |  would  like  some
 clarification  on  that.
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 The  hon.  Minister  has  himself  said that  we  would  have  some  kind  of
 Japanese  machinery.

 In  Japan,  I  have  scen  that  there  is some  machinery  in  the  milling  process that  can  mil]  the  rice  to  the  extent
 that  it  does  not  Spoi]  its  nutritive
 value.  I  would  like  to  ask  whether
 we  are  going  to  import  such  machi-
 nery  or  manufacture  such  Thachinery the.  will  keep  the  nutritive  vatue
 of  the  rice  in  tact  even  though  it  is
 milled.  This  is  another  clarification
 I  would  like  to  have  from  the  hon.
 Minister.

 There  are  one  or  fwo  points  more
 that  we  have  to  think  about;  when
 We  are  thinking  of  rice  and  its  was-
 tage.  In  the  old  mills,  of  course,  with
 the  outmoded  machinery,  much  is
 wasted  ang  we  have  to  guard  9gainst
 this  waste.  But  there  is  also  another
 kind  of  waste  which;  I  wonder,  if  we
 have  thought  of  and  that  is  how  much
 the  rats  eat?  In  Burma,  they  have
 had  a  research  and  they  found  that
 the  fruit  of  the  Lantana  plant  has  a
 terriffic  effect  on  the  breeding  of  rats.
 They  went  into  this  research  because
 there  was  the  incidence  of  plague.
 Could  we  not  get  some  data  about  this
 because  we  have  plenty  of  Lantana
 plants  in  India  and  those  could  be
 destroyed  and  lakhs  of  rats  would  not
 breed,  so  that  much  wastage  cculd
 also  be  eliminated?

 While  we  develop  th,  country  and
 mechanise  the  country,  when  we  take
 it  on  from  one  step  to  another.  I  hope
 the  cooperative  sector  will,  certainly,
 come  in  and  the  farmers  will  get  every
 chance  because  that  is  one  way  of  get-
 ting  the  economics  of  agriculture  into
 some  sort  of  a  shape  and  giving  them
 some  hope  for  the  future.  Within  the
 last  0  years,  as  regards  sugar  coope-
 ratives,  almost  85  have  been  licensed
 and  they  are  working  very  well.
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 There  is  no  reason  why  the  coopera-
 tives,  when  constituted  by  farmers
 who  really  know  the  business,  should
 not  flourish,  The  cooperatives  are
 institutions  that  we  want  to  see  flou-
 rishing,  I  do  not  know  why  my  hon.
 friend  opposite  objects  to  co-opera-
 tives,

 I  would  like  to  point  out  one  thing
 more.  When  we  go  in  for  mills,  let
 us  not  eliminate  hand-pounding  of
 rice.  In  this  Bill,  there  ig  no  mention
 of  any  protection  to  the  hand-puund-
 ing  of  rice  as  there  was  in  the  old
 «ct.  I  would  like  to  be  assured  avout
 that.  If  I  may  just  bring  to  the  notice
 of  the  House,  it  is  a  very  cogent  ques-
 tion  because  hand-pounding,  as  you
 know,  employs  in  West  Benga!  alone
 42  lakhs  of  people,  the  mills  employ
 30,  884  people  and  the  small  hullers
 employ  10,000  people.  Of  these  2
 lakh  people  it  is,  mostly  women  who
 are  engaged  in  the  hand-pounding  of
 rice.  In  the  hand-pounding  of  rice,
 the  nutrition  is  there  and  the  avenue
 of  employment  is  also  there.  ]  hope
 that  avenue  of  employment  wil!  be
 protected  and  the  women  given  a
 chanc  to  earn  their  living  by  which
 the  economy,  at  least,  in  West  Bengal
 and  in  places  where  the  ratio  of  wo-
 men  working  outside  the  home  ig
 small,  is  mairitained.

 With  these  words,  I  welcome  ihe
 Bil)  and  I  hope  the  hand-pounding
 industry  will  be  given  the  protection
 that  it  has  enjoyed  before.

 SHRI  8.  K.  SAMBANDHAN  (Tir-
 uttani):  I  welcome  some  of  the
 provisiong  of  the  Bill.  Before  deal-
 ing  with  those  provisions,  I  would  lixe
 to  ask  the  Government  whether  they
 think  that  the  consideration  -f  this
 Rice  Milling  Industry  (Regulation)
 Bill  is  at  all  necessary,  The  Govern-
 ment,  very  recently,  has  de-licensed
 some  48  industries—this  is  what  they
 have  saig  in  answer  to  a  Question
 just  two  days  before—including  the
 manufacture  of  power  alchohal.

 The  rice  milling  industry,  if  we
 go  into  the  basis  of  that,  is,  more  07
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 tess,  a  village  industry  or  a  cottage industry  spread  over  each  and  every nook  and  corner  of  town,  village  and
 even  the  remotest  part  of  the  coun-
 try.  If  we  look  at  it  from  that  angle,
 It  is  village  industry  or  g  cottage  in-
 dustry.  Is  it  necessary  that  such  a
 cottage  industry  should  have  so  much
 of  control  even  in  these  १898  when  the
 Government  ig  de-licensing  bigger  in-
 dustries?  I  know  many  cases,  in  many
 States,  where  the  people  apply  for
 licences  and  their  applications  have
 been  delayeq  and  many  people  Aave
 spent  thousands  of  rupees  for  getting
 licences  to  establish  small  rice  milling
 mills,  With  those  difficulties  is  it
 necessary  still  to  continue  such  regu-
 lations?  I  hope  the  Government  will
 think  over  this,  if  not  now,  at  least
 after  passing  this  Bill.

 Coming  to  the  provisions  of  ~  the
 Bill,  I  quite  agree  that  preferences
 should  be  given  to  co-operative  and
 public  sectors.  But  as  it  is,  almost
 all  the  State  Government  who  are  im-
 plementing  the  provisions  of  this  Act
 are  showing  preferences  even  with-
 Out  any  mention  in  the  present  Act.
 As  a  matter  of  fact,  in  our  own  State
 one  big  co-optrative  undertaking,
 Modern  Mill,  has  come  into  being
 recently,  one  of  two  months  before.
 Such  big  rice  mills  cannot  nowadays
 be  established  by  the  private  sector
 and  it  is  only  open  to  the  co-operati-
 ve  and  public  sectors  to  establish
 such  mills.  So.  there  is  no  need  705
 such  a  provision  to  be  there.  Any-
 how,  in  spite  of  that,  I  welcome  it.

 SHRI  ANNASAHIB  SHINDE:
 The  State  Government  carnot  do
 unless  they  have  these  powers.

 SHRI  Ss.  K.  SAMBANDHAN:  As
 it  ig  they  have  been  showing  preferen-
 ces  to  co-operatives  others.  Two
 years  back,  before  the  last  General
 Elections.  I  may  say  this  for  the
 information  of  the  hon.  Minister—
 hundreds  of  applications  made  three
 or  four  or  five  years  ago  were  pen-
 ding  in  the  State  of  Madras.  So,
 such  difficulties  were  also  there.  In
 spite  of  that,  some  other  people  were
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 [Shri  S.  K,  Sambandhan]
 given  licences.  So  also  co-operative
 institutions  and  public  sector  orga-
 nisations  can  be  given  without  there
 being  a  provision  to  this  effect.  Any-
 how  I  quite  welcome  snowing  pre-
 ference  to  co-operative  and  public
 sector  undertakings,  but  it  should
 not  in  any  way  inconvenience  a  rea-
 sonable  demand  from  the  private
 sector  also,  particularly  from  the
 people  in  the  villages.  In  the  villa-
 ges  this  gives  more  employment  to
 the  villagers,  particularly  in  the
 villages  near  about  the  industrial
 belts.  For  instance,  in  our  State,
 near  Neiveli  in  so  many  villages
 new  rice  mills  have  come  up.  The
 licences  for  these  mills,  I  may  tell
 the  hon.  Minister,  were  obtained
 from  the  then  Government  after
 much  difficulty;  people  had  to  use
 their  influence  with  the  then  Gov-
 ernment  of  Madras.

 Now  I  come  to  the  penal  clause.  I
 am  aman  who  stands  for  stringent
 punishment  to  whosoever  violates  the
 law,  Here  I  quite  welcome  some  of
 the  penal  provisions,  but  the  penal
 Provision  of  confiscating  the  machin-
 ery  is,  in  my  opinion,  too  much...
 (Interruptions)

 SHRI  RANDHIR  SINGH:  If  such
 action  is  not  taken,  the  malpractices
 will  continue.

 SHRI  S.  K.  SAMBANDHAN:  You
 may  oward  the  punishment  of  im-
 prisonment  for  one  or  two  years, but  you  should  not  deprive  the  fa-
 mily  of  its  property;  confiscation
 of  the.  machinery  will  deprive  the
 family  of.  its  property.  That  ig  too
 much.

 श्री  हे  राज  (कांगड़ा)  :  सभापति
 महोदय”,  जो  बिल  इस  समय  सदन  के  सामने
 पेश  हा  है,  इस  के  असूलों  स ेमेरा  कोई  इखतलाफ
 नहीं  है,  लेकिन  जिस  वक्‍त  यह  एक्ट  958
 में  पास  हुआ  था  उस  के  मुताबिक  यह  सिर्फ
 राइस  मिल्ज  को  एप्लाई  करता  था,  लेकिन
 ब  इस  में  स्माल  हर्स  को  भी  जोड़  दिया
 गया  हूँ  ।  मुझे  इस  बिल  की  किसी  और  चीज़

 JULY  26,  968  (Regulation)  Amdt.  99
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 पर  भ्रांति  नहीं  है,  सिर्फ  इस  के  क्लास  3

 (ए)  पर  झ्रापत्ति  है  ।  मैं  समझता  हूं  कि  राज
 जब  गांवों  में  थोड़ा  पैसा  कराना  शुरू  हुआ  ह
 तथा  जमादार  भाई  गांवों  में  छोटी  छोटी
 मशीनें  लगाने  लगे  #,  जिस  तरह  .से  यह
 बिल  पेश  हुमा है,  इस  के  मन्जूर  करने  के  बाद
 नतीजा  यह  होगा  कि  उन  सब  को  भी  लाइसेन्स
 लेना  पड़ेगा  ।  इन  छोटी  छोटी  जगहों  पर
 किसान  चावल  तोड़ने  के  लिये  धान  लाते  हैं,
 लेकिन  वहां  पर  किसी  समय  काम  होता  हैं
 शौर  किसी  समय  नहीं  होता  है,  इस  नये

 कानून  के  मुताबिक  नगर  कारखाना  बन्द
 रहेगा  तो  उस  का  लाइसेंस  कैनसिल  हो  सकता
 हैं  शौर  उस  स्थिति  का  लाभ  उठा  कर  लाइसेंस
 कीजो  इंस्पैक्टर,  वह  खाना  शुरू  कर  देगा।
 इस  के  अलावा  किसी  वक्‍त  जरगर  उसको

 शीन  ने  लें  मी  बह  जर्मनी'  और  राज  का

 भ मुस्तटक  हा  जाएगा,  छंट  दत  के
 लिये  कानून  में  इस  तरह  का  प्राचीन  करना
 ठीक  नहीं  है।  एक  और  प्राचीन  इस  बिल  में
 हु--चाहे  स्माल  हार  हो,  बिग  हार  हो
 या  राइस  मिल  हो,  इन  सब  को  सजा  एक  जैसी
 दी  जायेगी,  अगर  उस  पर  0  हजार  रुपये
 जुर्माना  कर  दिया  गया,  तो  मैं  समझता  हूं
 कि  इतनी  तो  उस  की  पूंजी  भी  नहीं  होगी  ।

 जहां  तक  पहाड़ों  का  सम्बन्ध  है,  मिनिस्टर
 श्राफ  स्टेट  हमारे  इलाके  में  हो  भी  आये  F

 मिलें  दो  तरह  की  पाव:  से  चलती  £  t  एक
 तो  लै  'क्ट्रसिटी  या  घायल  की  पावर  से  चलती-
 हैं  कौर  दूसरी  वे  मिलें  .  जो  वाटर  की  पावर
 से  चलती  ४  ।  हमारे  यहां  पहाडों  में
 ज्यादातर  मशीनें  वाटर  की  पावर  से  चलती  हें,
 ऊपर  से  पानी  फेंकते  -  और  उस  का  नतीजा
 यह  होता  हे  कि  मशीनें  चल  जाती  यानी
 जिस  तरह  से  बिजली  से  मशीनें  चलती  :,
 उसी  तरह  से  हमारे  यहां  पानी  के  ज़रिये
 से  चलाई  जाती  ८  दस  बिल  में  पावर  के
 प्राचीन  का  नतीजा  यह  होगा  कि  हमारे
 यहां  गांवों  में  ज.  छोटी  छोटी  ३०:<स्ट्रीज
 चली  हुई  है,  इंडस्ट्रीज  क्या  हैँ,  गांव  का  काम
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 करती  हैं,  वे  सारी  की  सारी  इस  कानून  के
 अन्तर्गत  शझा  जायेंगी  कौर  इस  में  दी  गई  हर
 'सभा  की  मुस्तहब  हो  जायेंगी  ।  मैं,  सभापति
 महोदय,  मिनिस्टर  साहब  की  नोटिस  में  दो
 चीजे  लाना  चाहता  हुं--अ्रव्वल  ्तो  यह  कि
 “एड  आफ  पावर”  शब्द  को  क्लियर  किया
 जाना  चाहिए,  जो  वाटर  की  पावर  से  चलती

 हूँ,  उन  को  इस  में  नहीं  लाना  चाहिये  दूसरे--
 हमारे  यहां  पहाड़ों  में  पहले  बिजली  नहीं  थी,
 लेकिन  आहिस्ता  अ्राहिस्ता  शब  पानी  शुरू  हो
 गई  ह,  कई  जगहों  पर  बिजली  का  इस्तेमाल  शुरू
 हो  गया  है,  लेकिन  उन  का  काम  बहुत  छोटा

 हैँ,  हर  वक्‍त  उन  के  पास  काम  नहीं  होता  हैं,
 दस  लिये  जो  समा  हमसे  ड्  उन  का  समावेश
 इस  में  नहीं  होना  चाहिये  ।

 तीसरी  चीज़--डैनों  के  लिये  जो  सभा
 बराबर  बराबर  रखी  है,  यह  स्माल  हल सं
 के  लिये  कम  होनी  चाहिये  ।  मौजूदा  प्राचीन
 से  देहातों  का  फायदा  होने  वाला  नहीं  हैं,
 इस  से  नुकसान  होगा  ।  बाप  जो  भी  राइस
 मिलें  लगवाना  चाहते  हूँ  उन  को  कोआपरेटिव
 सैक्टर  में  लगवाना  चाहते  हँ,  यह  बहुत  अच्छी
 चीज  हैं,  इस  से  ज़मींदारों  को  फायदा  होगा,
 लेकिन  जहां  स्माल  हलक़  हैं  उन  का  इस  बिल
 में  रामावेश  नहीं  होना  चाहिये  ।  जो  वाटर
 पावर  से  चलती  हँ,  उत  के  लिये  बिलकुल
 छूट  होनी  चाहिये  ।

 इन  शब्दों  के  साथ  मैं  इस  बिल  का  स्वागत
 करता  हूं  ।

 श्री  सर  एण्डय  (गाजीपुर)  :  अध्यक्षा
 जी,  जो  बिल  सदन  के  रा/मने  आया  है  इस  के
 सम्बन्ध  में  कई  माननीय  सदस्यों  ने  विभिन्‍न
 विचार  व्यक्त  किये  हैं।  पिछले  दिलों  भूलने-
 ओवर  में  कांग्रेस  वा  महाधिवेशन  हुआ  था  उस
 जमाते  में  कांग्रेस  के  लोगों  न ेयह  निर्णय  लिया
 था  फि  अब  हमारा  राष्ट्रीयकरण  की  ओर
 कदम  उठेगा.  और  उसे  में  राहत  मिलों  का
 प्रथम  स्थान  था  तथा  इस  लात  का  सार  देश  में
 प्रचार  किया  गया  कि  राइस  मिलों  का  सब  से

 Regulati
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 पहले  राष्ट्रीयकरण  किया  जायेगा  ।  इस  बात  को
 चार  पांच  साल  गुजर  गये,  जिस  तरह  से  सरकार
 के  और  वायदे  खत्म  हो  जाते  हैं,
 उसी  तरह  से  यह  संकल्प  भी  खत्म  हो
 गया  श्लोक  रद्दी  की  टोकरी  में  फेंक  दिया
 गया  ।

 इस  समय  सदन  के  सामने  जो  बिल
 पाया  है,  मैं  भी  समझता  हूं  कि  बुनियादी  तौर
 पर  इस  का  कोई  विरोध  नहीं  है,  मगर  मैं
 यह  कहना  चाहता  हूं  कि  आप  जब  भी  कोई
 कानून  बनाते  हैं  तो  हमेशा  इस  दृष्टि  से  बनाते
 हैँ  कि  बिजनेसवालों  की  सुरक्षा  कसे  होगी।

 पहले  आपने  इस  बात  की  कोशिश  की  कि  नई
 मिलें  लगाई  जायें,  इसके  लिए  इस  बिल  में
 प्रावीजन  किया  गया,  लेकिन  इस  के  साथ  ही
 साथ  आपने  यह  प्राचीन  भी  कर  दिया
 वे  छोटे-छोटे  लोग  जो  हार  लगायें  उनको  भी
 लाइसेंस  लेना  पड़े  गा।  बहुत  दिनों  तक  सरकार
 लाइसेंस  नहों  देती  थी  कौर  उसका  कहता  था  कि
 अगर  छोटे-छोटे  लोगों  को  लाइट्स  दिये  जायेंगे
 तो  जो  हम  चावल का  प्रोक्योरमेंट  करते  हैं  वह
 नहीं  हो  पायेगा  ज़ोर  वह  ब्लैंक  मार्क  में
 बला  जायेगा  |  इसी  आधार  पर  छोटे  हलर  पर
 काम  करने  वालों  को  लाइसेंस  देने  की पालिसो
 नहीं  रही  जबकि  वास्तव  में  जितना  ब्लैक
 मार्केट  होता  है  वह  सब  मिल  मालिकों  की
 तरफ  से  हा  होता  है।

 एक  बात  यह  कही  गई  है  कि  जो  लाइसेंस
 दिये  जायेंगे  वह  इस  ऐक्ट  के  हाफिज  होने  के
 बाद  से  दिये  जायेंगे  ।  जिनको  गावों  का
 तजुर्बा  है  उनको  मालूम  होगा  कि  गावों  में
 हजारों  लोगों  ने  छोटे-छोटे  हालत  लगा  रखे
 है,  वे  इन्सपेक्टर्स  को  घूस  देकर  भ्र पने  हालर
 बनाते  हैं श्रौर  धान  की  कुटाई  करते  हैं  ।  इन्स-
 पेबटर्स  क।  मेहता  पैसा  बंघ  हुजरा  है,  वें  कराते
 हैं,  कौर  पैसा  ले  जाते  हैं।  सरकार  की  नोटिस
 में  यह  बात  नहीं  प्रति  हैं  कि धान  की  कुटाई
 हो  रही  है।  अरब  भ्रमर  श्राप  इस  ऐक्ट  के  हाफिज
 होने  के  बाद  से  लाइसेन्स  देंगे  तो उसका  मतलब
 यह  होगा  कि  इतने  दिनों  से  जो  हालर  लगाए
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 [at  सरजू  पाण्डेय]
 बैठे  है  उनको  लाइसेंस  नहीं  मिल  पायेगा
 या  तो  फिर  श्राप  पावरलूम  की  तरह  से  समय

 “निर्धारित  कर  देते  कि  फलां  त  रख  से  जिन्होंने
 पावर  लूम  लगा  रखे  हैं  उनकी  ल  इसेंस  दे  दिया
 जायेगा  तब  भी  बात  कुछ  समझ  में  भरा  जाती।
 झ्र गर  इस  ऐक्ट  के  निफाज  से  देने  की  बात
 रहेंगी  तो  फिर  घूसखोरी  शौर  ज्यादा  जारी

 “होगी  भ्रमजाल तो  वैसे  भी  कोई  लाइसेन्स
 लेना  श्र/सान  नहीं  है।  यह  बात  तो  सभी
 को  मालूम  है  कि  राज  अगर  किसी  छोटे

 दुक/नद।/र  को  कडुन्ा  तेल  का  भी  लाइसेंस
 'लेना  है  तो जितनी  उसको  फीस  नहीं  होती
 है  उससे  तीन  गुनी  घूस  इन्सपेक्टर  को  देनी
 पड़ती है  ।  इस  बिल  के  जरिए  से  तो  आप

 घूस  को  एक  और  नयी  परम्परा  ज.री  कर

 रहें  हैं।  इसलिए  मैं  कहना  चाहता  हूं,  जैसा
 कि  कई  और  म!ननीय  सदस्यों  ने  कहा  हूं,
 आप  देश  के  साथ  बहुत  वादा  खिलाफ  करते

 रहे  हैं,  अब श्राप  इन  मिलों  को  अपने  हाथ  में
 लीजिये  श्र  जरिये  मत  कि  मिल  मालिक
 क्या  करेंगे,  आपको  खा  जायेंगे  या  क्‍या
 करेंगे,  वे  कुछ  भी  नहीं  कर  सकते  हँ  ।
 राज  देश  का  जनमत  यह  चाहता  है  कि  श्राप
 मिल  मालिकों  से  इन  राइस  मिलों  को  अपने

 हाथ  में  लीजिये  ।

 दूसरी  बात  यह  है  कि  भाप  कोआपरेटिव
 -को  तरजीह  दीजिये।  हालांकि  कोआपरेटिव
 की  भी  वही  हालत  है,  यही  लोग  वहां  भी  पहुंचते
 है  ।  कोश्ापरेटिव्ज  ने  भी  कोई  अच्छा  प्रमाण
 देश  के  सामने  उपस्थित  नहीं  किया  है  ।  लेकिन
 फिर  भी  अगर  श्राप  कोझापरेटिव्ज  को  दें,

 कुछ  तक  यही  ठीक  है  7  इसके  साथसाथ

 मे ंयह  भो  कहना  चाहता  हूं  कि  प्राय  इस  बिल
 को  इस  तरह  से  अ्रमेन्ड  करें  जिससे  यह  सम्भव

 हो  सके  कि  जिन  छोटे-छोटे  आदमियों  ने
 अपने  हालर  लगा  रखे  हैं  उनको  भी  लाइसेन्स
 मिल  सके  राज  तो  जिन  इलाकों  में  धान  होता
 है.  वहां  के  लोग  या  तो  मिलों  के  पास  झपना
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 धान  बेचने  के  लिए  मजबूर  होते  हँ  या  फिर
 चोरी  से  कुटाई  करते  हैं  |  श्राप  को  चाहिये  कि
 उनके  हादसे  को  रेगुलर  करने  के  लिए  इस
 बिल  में  जरूर  कोई  व्यवस्था  करें  ताकि  उन
 को  भी  काम  मिल  सके  ।  आप  को  चाहिये  कि
 गावों  में  इस  प्रकार  के  कार्य  को  बड़े  पैमाने
 पर  बढ़ायें।  छोटे  उद्योगों  को  तरजीह  देने  की
 नीति  आपकी  होनी  चाहिये  लेकिन  इसके
 बजाए  ग्राम  तौर  से  सरकार  को  नीति  यह
 होती  है  कि  छोटे  उद्योगों  क  दमन  किया

 जाए  श्र  बड़े  उद्योगों  को  बढ़ावा  दिया  जाये
 जबकि  सरकार  की  अप  से  कहा  यही  जाता  है  कि

 हम  छोटे  उद्योगों  को  बढ़ावा  दे  रहे  हैं।  इस
 लिए  में  श्राप  से  निवेदन  करूंगा  कि  जिन
 इलाकों  में  धान  होता  है  श्र  जहां  पर  इस
 प्रकार  के  हालर  लगे  हुए  हैं,  उनके  लिए  श्राप

 ऐसी  व्यवस्था  करें  कि  बिना  घूस  दिये  उनको
 आसानी  से  लाइसेन्स  मिल  जाये  और  वे  चल
 सके  ।अन्त  में  in  फिर  आपसे  अपील
 करूंगा  कि  राइस  मिलों  को  आप  अपने  हाथ
 में  लीजिये  क्‍योंकि  आज  मुनाफाखोरी
 बढ़ती  जा  रही  है  और  साथ  साथ  गरीबी
 भी  बढ़ती  जा  रही  है।  उससे  जो  पैसा  आयेगा

 वह  देश  के  काम  में  लगेगा  ।  हालांकि  सरकार
 के  हाथ  में  जाना  भी  कोई  अच्छी  बात  नहीं
 है  लेकिन  मिल  मालिक  तो  i6  खाने  खा
 जाते  हैं,  यहां  कम  से  कम  आठ  आने  तो  मुल्क
 के  काम  जायेगा  |  इसके  साथ  ही  मे  अपनी
 बात  समाप्त  करता  हूं  ।

 श्री  देवराज  पाटिल  (यवतमाल)  :

 सभापति  महोदय,  किसानों  के  लाभ  की  बात

 हर  पार्टी  के  सदस्य  करते
 ?

 लेकिन  जब  किसानों
 के  हित  की  कोई  योजना  जाती  है  तो  उसका
 विरोध  होता  है  ।  जैसाकि  बिल  के  उद्देश्यों  में
 दिया  गया  है  कौर  जैसा  कि  मन्त्री जी  ने
 अपने  भाषण  में  बतलाया  है,  कि  बिल  किसानों
 को  राइस  मिल  स्थापित  करने  का  अ्रधिकार
 देता  है,  में  उसका  स्वागत  करता  हूं  ।  इस
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 सदन  में  उद्योगों  के  राष्ट्रीयकरण  और  स्टेट

 ट्रेडिग  को माना  है।  बिल  के  ऊपर  जाने  से

 'पहले  में  यह  बता  दूं  कि तीन  साल  पहले  कांग्रेस
 द्वारा  भुवनेश्वर  में  रेजोल्यूशन  पास  करने  के
 बाद  राज  सरकार  राइस  मिल्स  से  सम्बन्धित

 नीति  के  ऊपर  यह  बिल  लेकर  भाई  है,  इसके
 पहले  प्राईवेट  राइस  मिल्स  को  काफी  मौका
 दिया  गया  है  राज  वास्तव  में  अगर  देखा  जाये
 तो  ऐसा  मालूम  होता  है  कि  जो  चीनी  का
 उद्योग  है  उसी  के  लिए  सरकार  ने  कुछ  किया
 है  लेकिन  धान  कुटाई  उद्योग  के  संबंध  में
 आकर  ने  कुछ  नहीं  किया  है।  इस  बिल  से
 जरूर  किसान  को  कुछ  लाभ  मिल  सकता  है।
 कभी  तक  राइस  मिल्स  से  जो  लेबी  ली  जाती
 है  वह  उनसे  न  लेकर  जब  कोआपरेटिव  मिल्स
 बन  जायेंगी  तो  उनसे  लेवी  ली  जायेगी  ।
 इस  प्रकार  से  जो  एक  मिडिल-मैन  हैं  वह
 निकल  जायेगा  ।  इससे  किसान  को  भी  लाभ
 होगा  ।  मगर  देखा  जाए  तो  राज  तक
 राष्ट्रीय  विकास  निगम  ने  470  छोटी  चावल
 मिलों  तथा  5  भ्राधुनिक  चावल  मिलों  की
 स्थापना  क  रने  के  लिए  सहयोग  दिया  है  ।  यानी
 बीस  साल  में  सिर्फ  5  आधुनिक  चावल  मिलों
 को  स्थापना  के  लिए  सहयोग  मिला  है  |  सबसे
 उल्लेखनीय  बात  त।  यह  है  कि  सहकारी  क्षेत्र
 में  चीनी  कारखानों  में  बड़ी  भ्रच्छी  प्रगति

 हुई  है  1  में  इसमें  अधिक  नहीं  जाना  चाहता
 लेकिन  यह  बताना  चाहता  हूं  कि चौथी  योजना
 में  विभिन्‍न  प्रकार  की  लगभग  500
 प्रोसेसिंग  मिल्स  की  स्थापना  करने  का  प्रस्ताव

 है।  इसमें  से  धान  की  कितनी  प्रोसेसिंग
 मिल्स  केन्द्र  संचालित  हो  जायेंगी,  इसका  जिक्र
 नहीं  किया  गया  है  ।  जो  चीज  शुरू  होने  वाली

 है  उससे  प्रगांत  तो  हीगी,  इसमें  कोई  शक  नहीं
 है  ।  इसमें  यही  कहा  गया  है  कि  सारी  नीति
 कौर  उद्देश्य  को  ध्यान  में  रखते  हुए  इसमें
 काफी  प्रगति  की  जायेगी  1  में  यही  कहना
 चाहता  हूं  कि  बिल  के  उद्देश्य  और  घोषणा
 के  भ्रनुसार  श्राप  कोआपरेटिव  को  स्थापित
 करके  राइस  मिल्स  खड़ी  करें  लेकिन  राज
 तक  का  भ्रनुभव  यह  है  कि  कोआपरेटिव  मूवमेंट
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 में  छोटे  कप्तानों  को  कोई  फायदा  नहीं  मिलता
 है।  डेफनीशन  में  दिया  गया  है  इसलिए  भ॑  कहू
 रहा  हूं  कि  कम  से  कम  जो  प्रोड्यूसर  हैं  उनकी
 कोआपरेटिव  सोसाइटीज़  बननी  चाहिये  क्‍योंकि
 भ्रमर  यह  नहीं  किया  गया  तो  जो  छोटे  किसान
 हैं  उनको  कोई  फायदा  नहीं  मिलेगा  |  भुवनेश्वर
 का  जो  रेजोल्यूशन  है  उसमें  कहा  गया  था  :

 2002

 It  is  written  in  that  that  the  work-
 er  should  be  associated  with  the
 management  of  the  industry  in  such
 a  way  that  rapid  progress  in  this
 sphere  could  be  achieved.  This  should
 enable  the  workers  to  have  a  sense
 of  participation  in  the  industry  and
 to  achieve  maximum  production.

 इस  बात  का  इसमें  कोई  दर्शन  नहीं  होता  है  ।
 मेरा  सुझाव  है  कि  जो  कुछ  फारिग  सोसाइटीज़
 बनेंगी  उसमें  जोव र्क्स  या  एग्रीकल्चरल
 लेबर्स  काम  करते  हैं  उनको  भी  शेयर  मिलना
 चाहिये  ।

 इसके  लवा  एक  बात  हैं  जिनको  तरफ
 कौर  माननीय  सदस्यों  ने  भी  ध्यान  भ्राकर्षित
 किया  हूँ  व...  यह  है.  कि  ग्राम  जो  हाउस  लगे
 हुए  हैं  उनका  काम  भी  कम  हो  जायेगा  तो
 उसकी  तरफ  भी  शासन  को  ध्यान  देने  की
 आवश्यकता  है  ।  इसका  कारण  यह  है  कि  जहां
 पर  पैडी  का  थोड़ा  उत्पादन  होता  है  वहां
 पर,  जिस  तरह  से  लोग  फ्लावर  मिलों  में
 गेहूं  लेकर  जाते  हैं,  उसी  प्रकार  से  लोग
 पैडी  लेकर  जाते  हें।  दिन  भर  खेत  पर  काम
 करने के  बाद  शाम  को  उनको जो  पैडी  मिलती
 है  उसको  हालर  की  तरफ  राइस  बनवाने  के
 लिए  जाते  हैं।  इस  प्रकार  के  हाल र्स  देहाती
 में  बहुत  बने  हुए  हैं।  मुझे  डर  है  कि  इस
 कानून  के  मातहत  नये  हाले  नहीं  बनेंगे
 यानी  कृषक  हाल र्स  नहीं  लगा  सकेगा,  केवल
 कोआपरेटिव  सोसाइटीज  ही  लगा  सकगी  ।
 इसलिए  मेरा  कहना  है  कि  जहां  पर  पैडी  का
 थोड़ा  प्रोडक्शन  होता  है  कौर  लोगों  को  प्र पने
 खाने  के  लिए  राइस  बनवाना  पड़ता  है,  उसके
 लिए  जैसे  हादसे  की  जरूरत  होती  है  उनको
 एग्जेम्शन  मिलनी  चाहिये  ।  छापने  इस
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 [श्री  दे  राव  पाटिल]
 बिल  के  श्रौवजैक्टस  ऐंड  रीजेंस  में  कहा  है
 कि  राइस  मिलों  की  स्थापना  के  लिए  पबलिक
 सेक्टर  श्रंड रटेकिंग्स  जैसे  कि  फूड  कारपो-
 रोशन  श्राफ  इंडिया  को  और  फांसी  द्वारा
 बनाई  हुई  रजिस्टर्ड  कोआपरेटिव  सोसाइटीज
 को  परमित्स  दिये  जायें।  श्राप  ने  स्टेटमेंट
 झोफ  श्रौबनैक्ट्स  ऐंड  रीजेंस  में  यह  कहा
 है:

 “Ther:  hag  been  a  growing
 public  d:mand  that  the  rice  mil's
 in  the  country  should  be  brought
 progressively  under  co-operative

 or  State  management.”

 इसमें  भ्रम  ने  पहले  कंभ्रापरेटिव  कहा  है
 और  तब  स्टेट  मैनेजमेंट  कहा  है  लेकिन  बिल
 कारगर  देखा  जाय  तो  आप  को  पता  लगेगा
 कि  फर्स्ट  भ्रामरी,  प्रीफेंस  जो  [दया  गया  है
 वह  स्टेट  को  दिया  गया  है  और  नम्बर  2  यह
 कोआपरेटिव  को  दिया  गया  है  ।

 पेज  3  पर  यह  दिया  गया  है  :

 “|...Government  company  or
 a  corporation  owned  or  controll-
 ed  by  the  Government  over
 every  other  applicant.”

 मेरा  कटना  है  कि  जैसा  स्टेटमेंट  श्रौफ
 श्रौबजक्ट्स  ऐंड  रीजेंस  में  दिया  गया  है  पहले
 नम्बर  पर  कोआपरेटिव  को  रहना  चाहिये
 कौर  तत्र  स्टेट  रहना  चाहिये  ।  इसके  कई
 कारण  हैं  लेकिन  चूंकि  वक्‍त  नहीं  है  इस
 लिए  म॑  उस  में  इस  समय  नहीं  जाना  चाहता  कि
 स्टेट  कोक्स!  नहीं  पहले  देना  चाहिये  कौर
 कोआपरेटिव  को  क्‍यों  पहले  देना  चाहिये  ।
 उसका  मुझे  काफ़ी  अनुभव  हुआ  है  शौर
 प्रोक्योरमेंट  रेट  को  देखा  जाय  और  मारजिन
 साफ  प्राफिट  को  अगर  देखा  जाय  ता  मेरी
 बात  सहज  ही  समझ  में  श्री  जायेंगी  कौर  इसी
 लिए  मैं  चाटता  हूं  कि  कोआपरेटिव  को  देना
 चाहिये  ।  धन्यवाद  td
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 शी  भावज  सिह  भक्तों  (मेरठ)  :
 सकती  महोदया,  मंत्री  जी  खुद  किसान  हैं
 शार  बोलने  वालों  ने  भी  ज्यादातर  इस  बात
 पर  जोर  दिया  हैं  कि  वह  किसान  हैं  ।  मैं  भी
 किसान  हूं  लेकिन  आप  से  मेरी  राय  बहुत  सी
 जगह  भिन्न  है।  यह  जितनी  बहस  हो  रही  है
 यह  जो  मार्केट बुल  सरप्लस  धान  है  सारी  बहस
 उसकी  हो  रही  है  ।  वह  कितना  है,  मंत्री  जी
 अपने  भाषण  में  अगर  बता  देंगे  तो  उन  की
 बड़ी  मेहरबानी  होंगी  लेकिन  मेरी  शाम  में

 कुल  पैदावार  का  वह  .0  फ़ीसदी  से  ज्यादा
 नहीं  है  ।  यह  जो  बकाया  रह  जाता  है  मार्केटवुल
 सरप्लस,  उस  91.  फीसदी  पैदावार  का  क्‍या

 होगा  ?  उस  का  केस  नावल  निकलेगा  इस  पर
 व्यवहारिक  दृष्टिकोण  से  हम  को  सोचना
 पड़गा  ।

 चाहे  श्राप  किसान  की  कोआपरेटिव  मिल
 लगा  लीजिये,  च्चा  प्रिन्ट  हो  चाहे  सरकारी
 हो,  उसे  बड़े  पैमाने  पर  चलाने  के  लिए  इसी
 तरीक़े  से  होता  है  जैसे  कि  फ्लोर  मिल  होती
 हैं  और  गेहूं  का आटा  और  पैदा  बड़े  प ैमाने  पर

 वहाँ  तैयार  होता  हैँ  लेकिन  इतने  पर  भी  हर
 गाँव  में  चक्‍की  क्‍यों  लगी  हुई  हैं?  उस  का
 कारण  यह  है  कि  चकती  में  पाँच  किलो  गेहू
 पिसवाने  पर  जो  उस  को  पैसा  देना  पड़ता  हैं
 वह  इतना  कम  होता  हैं  कि  उस  पैसे  को  वह
 गरीब  शादी  आसानी  से  दे  सकता  है  1  अपने
 गाँव  की  औरतों  से  जब  मैने  पूछा  कि  तुम
 अपने  वर  में  क्‍यों  नहीं  पीस  लेती  हो  तो  उन्होंने
 कहा  कि  हम  जितनी  मेहनत  करके  चक्की  में
 पांच  किलो  गेहूं  पीयेंगे  उसने  में  हम  डेढ़  रुपये
 की  घास  ले  आयेंगी।  जोकि  हमारे  दूध  के
 जानवर  दे  लिए  अच्छा  रहेगा  ।  एंड  किलो

 गेहूं  धक्का  से  पीसना  एकोनामिकज़ी  गलत  है
 क्योंकि  बिजली  से  घास  तो  नहीं  खुद  सकती  है
 लेकिन  यह्  पिस  सकता  हैं  ।  जिस  तरह  पे  आटे
 की  चव्रिकाओं  हैं  उस  तरीके  से  चावल  की  छोटी-
 छोटी  चविकयां  पूरे  देश  में  लगी  हुई  हैं  जहाँ  फि
 धान  से  चावल  निकाला  जाता  हूँ  ।  हालांकि
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 उन  को  आप  ने  लाइसेंस  नहीं  दिया  है  लेकिन
 मेरी  अपनी  जानकारी  में  शायद  ही  कोई  ऐसा
 गाँव  बचा  होगा  जहाँ  कि  वह  चक्‍की  नाजायज
 डंग  से  चल  न  रही  हो  ।  पाण्डेय  जी  ने  कहा  कि
 इंस्पेक्टरों  का  पैसा  बंधा  हुआ  है  |  जरूर  पैसा
 अंधा  हुआ  होगा  i  लेकिन  हमारे  यहाँ  यह
 सिग्नल  चीज़  है  ।  एक  बार  चावल  निकाल
 कर  रख  लेते  हैं  बौर  साल  भर  काम  लेते  हैं  1
 अब  बड़े  आ्रादमी  हमेशा  भ्र पनी  बात  करते  हैं
 जैसे  कि  मिश्रा  जी  ने  कह  दिया  कि  यह  एक
 बड़ा  भारी  क्रान्तिकारी  क़दम  है  ।  वह  बड़े
 किसान  हैं  और  काफ़ी  धान  बेचने  वाले  होंगे
 लेकिन  बेत  मजदूर  को  भी  मजदूरी  में  धान
 मिलता  है  शौर  छोटे  किसान  के  वहाँ  भी  उस  के
 खाने  लायक़  धान  पैदा  द्वारा  है  ।  4 ज़रदारी  में
 भी  लोग  धाग लेते  हैं  7  गाँव  के  हर  घर  के  अन्दर
 आप  को  कग  या  ज्यादा  धान  मिलेगा  1  वह
 जो  थोड़ा  थोड़ा  जिनके  पास  धान  है  वह  उस  से
 चावल  निकल  कर  रख  लेते  हैं  और  सारा
 साल  उस  को  काम  में  लाना  चाहते  हैं  i  श्राप
 लाख  कोशिश  करें  और  पाबन्दी  लगा  दें  कि
 किसी  छोटे  हलर  को  लाइसेंस  नहीं  मिलेगा
 लेकिन  यह  स्प  हार  मिलें  चलेंगी  और  श्राप  इन्हें
 चलने  से  रोक  नहीं  सकते  हैं  7  वह  चलेंगे  शौर
 कभी  भी  चल'  रह  हैं।  वह  रात  को  चलेंगे,  ट्रैक्टर
 से  चलेंगे  ।  4-5  हास  पावर  शुरू  से  ही  उस
 को  लगानी  पड़ती  हैं  शब  दरअसल  जिस
 कानून  को  देश  मानने  के  लिए  तैयार  न  हो
 और  इतने  बे  पै  माने  पर  तोड़  डाले  और  तो  इता
 रह  जाय,  उस  के  लिए  किसी  भी  अक़लमन्द
 सरकार  को  चाहिए  कि  उस  क़ानून  को  इस
 तरीक़े  का  भ  बनाये  जिसको  कि  लोग  बड़े
 पैमाने  पर  तोड़ें  । कानून  इसलिए  बनाया  जाता
 है  ताकि  उस  को  तोड़ने  वाले  लोग  कम  हों  ।
 मंत्री  जी  से  मैं  एक  सीधा  सवाल  करता  हुं  और
 मैं  चाहता  हुं  कि  वह  भ्र पति  जवाबी  स्पीच  में
 मेरी  इस  शंका  का  समाधान  कर  दें  कि  90
 फ़ीसदी  अनाज,  धान  जो  लोगों  के  अपने  खाने
 के  काम  में  जाता  है  कौर  उस  का  जो  चावल
 वह  निकालते  हैं  मंत्री  जी  के  पास  उस  के  लिए
 क्या  तरकीब  है  जिससे  कि  वह  लोग  ग्रसना

 (Regutation)  2006
 Amdt,  Bill

 थोड़ा  सा  पैसा  देकर  चावल  निकाल  कर  अपने
 घर  में  रख  लिया  करें?  नम्बर  2  सवाल  मेरा
 उन  से  यह  है  कि  यह  जो  राइस  मिल  चल  रही
 हैं  इन  में  जो  धान  की  खरीददारी  होती  है  तो

 गेंहूं  में  और  धान  में  एक  जबरदस्त  ग्रस्त  हैं
 जिसको  कि  यह  सरकार  राज  तक  सन  नहीं
 पाई  |  धान  और  गेहूं  में  जैसा  कि  मैंने  कहा  एक
 जबरदस्त  ग्रस्त  है  बौर  जिसको  कि  भ्रमर  श्राप
 समझेंगे  नहीं  तो  किसान  के  साथ  आप  न्याय
 नहीं  कर  पायेंगे  ।  गेहूं  में  क्वालिटी  के  प्रकार
 इतना  बड़ा  फर्क  नहीं  होता  है  जितना  चावल
 के  ग्रन्दर  बड़ा  फर्क  हुआ  करता  है।  एक  चावल
 00  रुपये  क्विंटल  बाज़ार  में  बिक  रहा  है

 जबकि  दूसरा  अर्थात्‌  बासमती  चावल  22
 रुपये  क्वि चल  बिक  रहा  है  |  शब  बासमती
 चावल  15000  टन  की  तादाद  में  हम  विदेशों
 में  भेज  रहे हैं  शौर  वह  वहाँ  बौर  भी  ज्यादा
 क्रि मत  में  बिकेगा  और  उस  को  बेच  कर  बदले
 में  ज्यादा  तादाद  में  सस्ता  चावल  श्राप  और
 वहाँ  से  ले  सकते  हैं।  उस  चावल  के  धान  को
 सस्ते  भाव  खरीदा  गया  |  बाज़ार  में  70  रुपये
 क्विंटल  बासमती  का  धान  बिका  ब्रोकर  चावल
 बिक  रहा  822  रुपये  विवाद  ।  यह  क्या  कोई
 न्याय  है  ?  खाने  वाले  को  भी  पूरा  पैसा  देना
 पड़ता  है  और  पैदा  करने  वाले  को  उस  का  पूरा
 पैसा  ठीक  तरीके  से  नहीं  मिला  ।  मोटा  चावल
 वह  जो  आप  का  तायचूंन  81 है  वह  50  रुपये
 क्विंटल  में  बिका  है  कौर  उस  का  चावल  00
 रुपये  क्विंटल  में  चिक  रहा  है  ।  70  किलो
 चावल  निकलता  है  एक  क्विंटल  में  ।  बाप  ने
 50  किलो  चावल  दिया  किसान  को  50

 रुपये  में  दौर  उस  से  50  रुपये  में  खरीद  लिया
 ड्राप  ने  एक  क्विंटल  घान  |  इस  तरह  श्राप  के
 पास  20  किलो  फ़ालतू  चावल  बच  रहा।  श्री
 मैं  यह  जानना  चाहता  हूं  कि  जिस  किसान  ने
 अपनी  ष्  शक्ति  लगाने  के  बाद  पूरी  लागत
 लगाने  के  बाद  टोटल  बिक्री  के  दाम  50  रुपये
 लिये  उसी  धान  को  चावल  निकालने  वाला
 बेचेगा  उस  को  काफ़ी  अधिक  दाम  में  बौर  वह
 किसान  से  कहीं  रिक  उस  में  मुनाफा  कमायेगा।
 इसलिए  यह  धान  के  बिजनेस  में  बड़ी  धांधली
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 [श्री  महाराज  सिंह  भारती]
 चल  रही  है  तो  उस  को  मिटाने  के  लिए  वह  क्‍या
 कदम  उठाने  जा  रहैं  ?

 4.58  hrs.
 (Mr.  Deputy-Speaker  in  the  Chair]

 eat  जो  हैं  उन  में  बढ़िया  चावल  नहीं
 निकलता,  यह  सही  है  लेकिन  जब  हम
 अपना  चावल  निकाल  लेते  हैं  और  उस  में  जो
 भूसी  बचती  है  उस  भावी  को  हमारे  घरों  की
 महिलाएं  फिर  सूप  में  इस  तरह  से  उखाड़  पछाड़
 कर  कनकी  निकाल  लेती  हैं  जिसकी  कि  खिचड़ी
 बन  जाती  है  बाक़ी  जो  भूसा  बचता  हैं  वह
 जानवरों  के  काम  में  आ  जाता  है  -  00
 फ़ीसदी  धान  कंज्यूमर  कर  लिया  जाता  है।  आप
 के  हिसाब  से  यह  अन एको नाभिक  होगा  लेकिन
 मेरे  हिसाब  से  तो  वह  एकदम  एकोनामिक  है  V
 इस  बिल के  द्वारा  जो  बड़े  पैमाने  पर  श्राप
 राइस  मिलों  के  लिए  परमिट्स  देने  जा  रहे  हैं
 उन  से  मुझे  कोई  विरोध  नहीं  है  ।  ज्यादा  से
 ज्यादा  राइस  मिल्स  आप  लगायें  मैं  उस  का
 स्वागत  ही  करूंगा  ।  लेकिन  सरकार  द्वारा
 कारख़ाने  लगाने  के  बावजूद  भी  अगर  किसान
 छा  बासमती  70  रुपये  क्विंटल  लिया  गया
 बौर 212  रुपये  विवाद  के  हिसाब  से  वहू  चावल
 उन के  द्वारा  बेचा  गया  और  भ्रमर  तप्ती  तरह
 से  यह  चावल के  बारे  में  धांधली  और  लूट
 चलती  रही  जैसी  कि  भ्र भी  सरमायेदारों  की
 चलती  है  तो  फिर  मुझे  दोनों  डाकुश्रों  में  कोई
 फर्क  नहीं  प्रतीत  होगा  ।  एक  सरकारी  डाकू
 होगा  और  एक  प्राइवेट  डाकू  होगा  कौर  जिसके
 कि  यहाँ  डाका  पड़ा  उस  का  सत्यानाश  हो  गया
 मैं  तराशा  करता  हूं  कि  मंत्री  महोदय  इन  बातों
 का  ध्यान  रखेंगे  ।

 35.00  hrs.

 tt  तुलसीदास  जाधव  (बारामती)  :
 इस  राइस  किलिंग  इंडस्ट्री  (रेगुलेशन)  श्रमेंड-
 मेंट  बिल.  पर  बोलते  हुए  मुझे  यह  कहना  है  कि

 JULY  26,  968  (Regulation)  Amat.
 Bill
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 इस  में  यह  विचार  प्रकट  किया  गया  है  कि
 प्राइवट  प्रापरटी  के  बजाय  पर्सनल  प्रापरटी  की
 तरफ  ज्यादा  से  ज्यादा  देश  का  ख्याल  होना
 चाहिए  क्योंकि  प्राइवेट  प्रोपरटी  के  जो  लोग  हैं
 उन  की  तरफ  से  दूसरों  को  एक् सप्लाय टेशन
 होता  है  जबकि  पर्सनल  प्रापरटी  वाले  लोगों
 की  तरफ  से  दूसरों  का  एक् सप्लाय टेशन  नहीं
 होता  है  वक्‍त  नहीं  है  इसलिए  इस  बारे  में
 दौर  ज्यादा  नहीं  कह  सकता  हूं  ।  थोड़े  में  यही
 कहना  चाहिए  कि  पर्सनल  प्रौपरटी  से  किसी
 का  एक् सप्लाय टेशन  नहीं  होता  है  श्र  उस  में
 एक  लिमिट  रखनी  पड़ती  है  जबकि  प्राइवेट
 प्रापर्टी  के  साथ  वह  अनलिमिटेड  होती  है
 गौर  फलस्वरूप  उस  में  लोगों  का  एक् सप्लाय टेशन
 होता  है।  यही  दोनों  में  बेसिकली  फर्फ  है
 हमारे  देश  ने  कबूल  कर  लिया  है  सोशलिस्ट
 पैटर्न  आफ  सोसायटी  जिस  के  माने  यह  हैं  कि
 कोई  भी  आदमी  अपने  पद  से,  अपने  पैसे  से
 या  अपनी  सत्ता  से  दूसरे  का  एक् सप्लाय टेशन  न
 करे  एक  बार  इस  को  एक्सेप्ट  करने  के  बाद
 अगर  कहीं  ऐसा  हो  तो  उस  को  समाप्त  किया
 जाये  यह  गवर्नमेंट  का  काम  है  ।  मुश्किल  यह
 है  कि  डिक्टेटरशिप  आफ  दि  प्रोलेटरियट  के
 देशों  में  तो  यह  हुक्म  से  किया  जा  सकता  है,
 जिस  को  एकाधिकार  कहते  हैं,  ले  किन  डे  भो  क्रेजी
 के  देशों  में  लोगों  को  समझा  बुझा  कर  कौर
 उन  को  साथ  ले  कर  इस  को  करना  होता  है  t
 सत्ता  लोगों  के  श्रोढठों  पर  या  मतदान  के  ऊपर

 होती  है  ।  इसलिये  लोगों  को  समझा  बुझा  कर
 साथ  ले  जाना  पड़ता  है,  और  उस  से  अच्छी
 फिजा  पैदा  होती  है  7  यह  बेसिक  फर्क  है  ।  इस
 को  देश  के  अन्दर  करना  तो  है  लेकिन  सब  से
 बड़ा  प्रयोग  यह  है  कि  स  को  लोक शाही  के
 साथ  करना  है  ।

 MR.  DEPUTY-SPEAKER:  The  hon.
 Member  may  continue  on  the  next
 occasion.

 We  will  now  take  up  Private  Mem-
 bers’  Business.


